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BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO: 1034 OF 2024
IN THE MATTER OF
K SANJEEV DOGRA ... APPLICANT
-VERSUS-
STATE OF HIMACHAL PRADESH AND ORS. ......RESPONDENT

REPLY IN COMPLIANCE OF ORDER DATED 20.03.2025 ON BEHALF
OF RESPONDENTS NO. 7 IN THE MATTER OF K. SANJEEV DOGRA

V.STATE OF HIMACHAL PRADESH AND ORS. (O.A NO. 1034/2024)

1. The present Affidavit is being filed in terms of the order dated 20.03.2025
passed by this Hon'ble Tribunal in captioned O.A No. 1034 of 2024, wherein
the Hon'ble Tribunal held: “In view of averments made in the original
application and the observations made in the reports of the Joint Committee,
Jollowing 11 mining lease holders and 14 stone crushers are impleaded as
respondents no. 5 to 29"

2. That the Respondents are licensed Mining leaseholders, who are undertaking
mining operations in adherence with all the applicable rules and regulations
made by regulating authorities.

3. That the Respondents are not undertaking conventional riverbed sand mining

wherein natural sand is extracted directly from the banks of the river. They are
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instead, extracting stone and bajra from the river bed and producing M-SAND
(Manufactured Sand) which is a by-product of crushed stone.

4. That the Joint Committee in its Final report dated 18.03.2025, made
observations in response to the illegal and unscientific mining alleged by the
Applicants. Majority of the Illegal mining cases detected by mode of illegal
extraction/storage and transportation have nothing to do with the
Respondents.

5. That the Joint Committee raised the following issues pertaining to the
activities of the Respondents:

A. Non-demarcation of 6 Mining leases.

B. Discharge of waste water containing silt.

C. Installation of Dry extraction cum bag filter followed by cyclone in
stone crushing units.

D. Absence of retaining Structures.

6. Para wise reply to each of the issues pointed out by the Joint Committee
in respect of the activities of the Respondents are as follows:

A. Non-demarcation of 6 Mining leases.

That the subject of Demarcation of mining leases comes under the purview
of mining department. The Mining leases in question are river bed mining
leases and therefore demarcation of river bed mining lease is an annual
exercise conducted by the Mining Department. The annual demarcation
reports of previous years are annexed in the individual replies of the
Respondents.

B. Discharge of waste water containing silt

That the Respondents have installed a desilt water treatment plant for
waste water discharge and the same has been verified by the Joint

Committee in its Final report on page no.10.
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2.3.2. “8. It was observed during 15! inspection that stone crusher were

discharging waste water containing silt directly and/or indirectly into the

river. However, it was observed during 2" and 3'4 site inspection that out
of 14 stone crushers, 13 stone crushers have made arrangements to desilt
the waste water and also for storage for recycling by constructing earthen
ponds. Whereas, one crusher namely M/s Bhandral Stone Crusher is using
channels for settling the silt followed by pond to store and recycle the clear
water. "
C. Installation of Dry extraction cum bag filter followed by cyclone in
stone crushing units.
The dry extraction cum bag filter and cyclones are installed in dry-stone
crushers to control/reduce dust emissions generated from dry-stone
crusher. It is pertinent to mention, that the Respondents are undertaking
stone crushing by way of wet stone crusher plants and not dry-stone
crusher plants. Wet stone crusher plants produce stone aggregate and
coarse sand through a water-based system that does not lead to emission
of dust and air pollutants. The installation of dry extraction cum bag filter
followed by cyclone in a wet stone crusher plant is unnecessary and
redundant. The Respondents have also provided water sprinkling systems
on the periphery of the stone crusher units to curb dust emissions. The
same is an inevitable and integral part of the wet stone crusher plant.
D. Absence of retaining Structures.
That the Respondents are undertaking mining of stones accumulated on
the river bed. Such operations do not involve any activity that may result
in unintended ejection of rock fragments/ rock projectiles, potentially
causing damage to property or injury to people and therefore do not
require retaining structures. That the requirement/ need of construction of

retaining structures is specific to the location of the mining lease. The
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construction of retaining structures where it is not imperative, may disturb
the river ecology. It is need based and thus the same has not been

constructed when there is no specific direction.

REPLY ON BEHALF OF RESPONDENT NO 7

1. That the Respondent No. 7, New Shiva Mining Lease Area was granted
mining lease for an area of 02-89-62 Hectares situated at Khasra no 346/1
Mohal Maira Batrah,Mauja Maira Doomal, Tehsil Nurpur, District
Kangra, Himachal Pradesh for excavation of building stone by way of
the duly registered lease dated 08.07.2016, executed by the government of
the state of Himachal Pradesh valid up to 07.07.2031.

The lease deed of Respondent No. 7 is hereby annexed as ANNEXURE
R-7/1.

2. The said lease dated 08.07.2016 was executed in favour of the Respondent
after due approval of the mining plan approved by the Govt. of Himachal
Pradesh.

The mining plan of Respondent No. 7 is hereby annexed as ANNEXURE
R-7/2.

3. The Respondent obtained Environment Clearance from the State level
impact assessment authority (SEIAA) issued on 31.08.22 under EC file
No/Identification No: HPSEIAA/2013/223/674-681.

The EC of Respondent No. 7 is hereby annexed as annexed as
ANNEXURE R-7/3.

4. That the Respondent obtained the Consent to Operate (C.T.0.) dated
08.05.2025 from the Himachal Pradesh Pollution Control Board which is
valid till 25.11.2026.

The CTO of Respondent No. 7 is hereby annexed as ANNEXURE R-7/4.
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5. That the aforementioned facts with respect to the permissions obtained by
the Respondent also stand duly confirmed by the report of the Joint
Committee constituted by this Hon’ble Tribunal in the present O.A vide
order dated 07.11.2024.

6. That the Respondent is carrying out operations of mining /excavation at
the allotted mining lease site as per the terms and conditions listed in the
required permissions and clearances.

The annual demarcation reports of Respondent No. 7 is hereby annexed as
ANNEXURE R-7/5.

7. That the Respondent does not indulge in any illegal, unscientific
mining/Crushing or transportation of illegally excavated mining material.
The Respondent is undertaking mining/stone crushing operations in
compliance with requisite standards provided by the regulating authorities.

8. That the Respondent is carrying out operations of Stone crushing using
excavated stones from the allotted mining lease site as per the terms and
conditions listed in the required permissions and clearances.

9. That the Respondent has installed a desilt treatment plant for waste water
discharge and the same has been verified by the Joint Committee in its
Final report on page 10.

10.That the Respondent is not undertaking any action resulting in diversion of
river flow or causing any harm to the environment.

11.That the Respondent is undertaking stone crushing by way of wet stone
crusher plants and not dry-stone crusher plants. Wet stone crusher plants
produce stone aggregate and coarse sand through a water-based system that
does not involve emission of dust and air pollutants. The unnecessary
installation of dry extraction cum bag filter followed by cyclone in a wet
stone crusher plant will choke the filter and result in improper functioning.

12.That the Respondent has provided water sprinkling systems on the

periphery of the stone crusher units and is using a wet process for the
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production of Stone Aggregate and Coarse Sand due to which no dust
emission is caused.

13. That it is humbly submitted on the issue of construction of retaining
structures that the Mining plan of the Respondent No. 5, specifically
mentions on page 57 of Annexure R7/2 that the same is not required to be
constructed, thus the same has not been done.

“1.3. Preventive Retaining Structures

As the whole of the mining lease area lies within the high flood levels of Chakki
Khad, no retaining Structures can be constructed @
RESP
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BEFORE THE HON’'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No: 1034 of 2024

IN THE MATTER OF
K SANJEEVDOGRA ... APPLICANT
-VERSUS-
STATE OF HIMACHAL PRADESH AND ORS. ......RESPONDENT
AFFIDAVIT

I, Sh. Dharamvir Singh, Partner M/s New Shiva Stone Crusher, Village Gudli,
P.O. Khanni Jhikli, Tehsil Nurpur, Dist. Kangra, H.P. hereby solemnly affirm
and declare as under:

1. I am the authorised representative on behalf of the Respondent No.7 in the
aforesaid matter and am well conversant with the facts and circumstances
of the case and conmpetent to swear the present affidavit.

That the contents of the accompanying reply have read over to me ,which
I understood and T state that the contents of the accompanying reply is
based on the records.

3. That the documents filed along with the Reply are true copies of their

respective originals. D ( . V )
,ﬂ(\o ”\5"‘]
o™ P DEPONENT

(5o

Rl VERIFICATION
e -« ;
a0 “Werified at New Delhi on dag 3f SEP 202 ,2025 that the
\\60’9I contents of para 1 of 3 of the above affidavit are true and correct to the best
oo of my knowledge and belief and no part of it is false and nothing material

has been concealed therefrom.

wem G

DEPONENT
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¢, i '/FC M OF MINING LEASE DEED FOR MINOR MINERALS

... 1/
S0 N ‘”f"“f"’f:-\ 143 indenture is made on this __Q 4} thedayof __ Y4, 218
fg\ 8\%"‘%@ ween the Governor, Himachal Pradesh, acting through Director of Indtstries, 4

(hereinafter referred to as the ‘Government’ which expression shall where the contaxt
so admits, include the successors and assignees) of the one part and Sh. Dharamvir
Singh, Partner M/s New Shiva Stone Crusher, V'illage Gudli, P.O. Khanni Jliikli, Tehsil
g Nurpur, Distt. Kangra, H.P. (hereinafter referred to as the “lessec” which exprassion
shall where the context so admits, include heirs, execulors, adminisiistors

Wntatives and permitted assignees) of the other part.

-~

WHEREAS the Lessee has applied to the Governmen! M accoLa
with the Himachal Pradesh Minor Minerals (Concession) and Minerals (Prevention o
lllegal Mining, Transportation and Storage) Rules, 2015 (hereinefler refarred to as me
said jRules') for a mining lease for exiraction/collection of sand, slone & bajri
already established stone crusher in the name & style M/s New Shiva Ste
unit ﬁw respect of the lands hereinafter described in clause (b) and depesited variy tha |
Government the sum of Rs. 25,800/~ (Rs. Twenty five thousand only) as sscuiity |
(Andlwhereas the lessee is in posséssion of a valid Certificate of apprcv

for use in

~
ne Crish:

al), and
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Now, therefore, this deed witnesseth and the parties hereto hereby agree as

follows:-
1.(a) In consideration of the rents and royalties, covenant and agreement hereinaiter

contained and on the part of the lessee to be paid, observed and performed, the
Government hereby grants and demises unto the lessee all
those mines/beds/veins/seams of extraction/collection of -sand, stone” & bajri
(hereinafter referred to as the ‘said minor minerals’ ) situated, lying and being in
@ or under the lands which are referred to in clause (b) togethar with the liabilities,
? powers and privileges to be executed or enjoyed in connection herewith which
<; .are hereinafter mentioned in Part-| subject to the restrictions and conditions and
to exercise and enjoyment of such liberties, powers and privileges which are
Qhereinafter mentioned in Part-Il and subject to other provisions of this lease

The area of the said lands is as follows: All that tract of land situated at
Village Gudli, Mohal Maira Batrah, Mauza Maira Doomal in Tensil Nurpur,
District Kangra, and H.P. bearing Khasra Numbers 700 & 731/2/2 containing an
area of 4-97-93 Hects. (Private land/River bed) or thereabouts delineated

frect Wn:s
schal Pradesh

%
-
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follow:-

Onthe Northby  As per Revenue Record

On the South by -do-
On the East by -do-
On the West by -do-

(hereinafter referred to as the ‘said lands’ or ‘leased ar=a’).

The lessee shall hold the premises hereby granted and demised frem the

= (b)
i - & day of "Yu\s , 2016 for the term of fifteen years

thence next ensuing.

PART -1

LIBERTIES POWERS AND PRIVILEGES TO BE EXERCISED
AND ENJOYED BY THE LESSEE (S)

The following liberties, powers and privileges may be exercised and enjoyed by
the lessee(s) subject to the other provisions of this lease deeq:-

1. To enter upon land and search for win, work etc: Liberties and power at all
times during the term hereby demised to enter upon the said lands and to
search for mine, bore, dig, drill for win work, dress, process, convert carry away
and ‘dispose of the said minor minerals.

P e e s o
b}
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2. To sink drive and make pit, shaft and inclines etc.: Liberty and power for or
in connection with any of the purposes mentioned in this clause to sink, drive,
make, maintain and use in the said lands and pits, shafts, inclines, drifts, levels,
water ways, airways and other works (and to use, maintain, deepén or extend

1 A : any existing works of the like nature in the said lands).

3. To bring and use machinery, equipments: Libety and power for or in

Z, connection with any of the purposes mentioned in this clause to eréct, construct,
%_:_ maintain and use on or under the said lands any engine, machinery, plant,

- dressing floors, furnaces, coke ovens, brick kilns, workshops, store-houses-

S banglows, godowns, shed and other buildings and other works and
: conveniences of the like nature on or under the said lands.

4. To use water from streams, etc.: Liberty and power for or in connection with
any of the purposes mentioned in this clause but subject lo the rights of any
existing or future lessees and with the written permission of the Collector
appropriate and use water from any streams, water course, springs or other
source in or upon the said lands and to divert, step up or dam any such slream

or watercourse and collect or impound any such water and to make, consiruct

PYrdcto=oT Industries
achal Pradesh. }
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and maintain any water-course, cultivated land, village buildings or watering
places for livestock of a reasonable supply of water as before accustomed nor in

any way to foul or pollute any streams or springs:

Provided that the lessee shall not interfere with navigation in any navigable
stream nor shall divert such stream without the previous wriiten permission of

v

the Government. Ex:

To fell undergrowth and utilize timber and trees, etc.! {iberty and power for
or in connection with any of the purposes mentioned in this lease deed, to clear
undergrowth and.brush-wood. Lessee shall not fell any treés 'or_ t‘imbér standing
or found on the said lands without obtaining prior permiss'i'o'r{ 'in writ;ing from the
concerned Competent Authority in case of the forest area as per requirement of

the Forest Conservation Act, 1980.

To get building and road materials, etc.: Liberty and power for or in
connection with any of the purposes, mentioned in this lease deed, to quarry
and get stones, gravel and other building and road materials and ordinary clay
and to use and employ the same and to manufacture such clay into bricks or
tiles and to use such bricks or tiles but not to sell any such material, bricks, tiies

{.stries

actor of Int
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7. To use land for stacking purpose: Liberty and power to enter upon and use a
sufficient part of the surface of the said lands for the purposes of stacking,
storing or depositing therein any produce of the mines and works carried on and

tools, equipment and other materials needed for mining operations.

| RESTRICTIONS AS TO THE EXERCISE OF THE LIBERTIES
BY THE LESSEE

The liberties, powers and privileges granted under Part-l, are subject to the

following restrictions and subject to the other provisions of this lease deed:-

1I. No mining operations within the limit of public works eig.: The lessee shali

: not carry on, or allowed to carried on any mining operét.i"dﬁ:at any point with in a
% distance of 100 (hundred).metres from any railway line' except under and In
& accordance with the previous written permission of the Railway Administration,
two kilometres from the limits of Municipal Corporation/ Committee, one

kilometre from the limit of Nagar Panchayat or 100 (hundred) metres from

National Highway/Express way or 25 (twenty five) metres from State Highway or

10 (ten) metres from other roads or 50 (fifty) metres from any reservoir, canal cr

Yector of Industries
Bimachal Pradesh- ,

.
4 <
| >
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buildings or inhabited sites except under and in accordance with the previous

permission of the Competent Authority. The Railway Adminisiration or the Joint

Inspection Committee may in granting such permissions, impose such
conditions as may deem fit.

Notice for surface operation in land not already in use: Before using for
surface operations on any land which has not already been used for such
operation, the lessee shall give to the Director of Industries, Himachal Pradesh
and the Mining Officer, two calendar months, previous notice in writing,

specifying the situation and the extent of the land proposed to be so used and
the purpose for which the same is required.

Not to use the land for other purposes: The lessee shall not cullivate or use
the land for purposes other than those specified in the lease deed.

Use of Mechanical Excavator for Mining: The mechanical mining in
river/stream bed shall be undertaken only with the help of tyre mounted front

end loader upto 80 Horse Power without backhoe with the permission of the
Director of Industries.

Mining Plan: The lessee(s) shall carryout mining operation in accordance with
the approved mining plan.

PART - il #

COVENANTS OF THE LESSEE

The lessee hereby covenant(s) with the Government as follows:-

: Rate of Royalty:
a)

The lessee shall pay royalty on the quantity of the said minor minerai
removed from the leased area in advance at the rale specified in the
Second Schedule. However, as and when the limestone is supplied by
the lessee to the Industries other than lime-kiln, royaity shall be paid by

the lessee for limestone as major mineral, whichever is mare.

(b)

Mode of determination of sale price at the pit's routh: The sale price

of the minor minerals at the pit's mouth shall be the current market price
for the mineral of the same grade less-

(i) Transport charges from the mine head to the nearest rail hezd:

{ii) Railway freight from the rail head to the market anu
i

! L Ot tar nf 1ad ghetae
',{ 1

A

15
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(i)  Estimated handling charges and other incidental expenditure not
exceeding five percent of the market price.

oo

(¢)  For calculating the royalty, the lessee shall submit by the 10" of every
month to the Mining office, a return in Form-'G' giving the total quantity of
minor mineral(s) raised and despatched from the leased area in the
preceding calendar month and its value and in casé of mineral based
industry the monthly electricity consumption bill and other requisite details
also. If the lessee does not deposit royalty due for the preceding month
by 10" of month, 24% per annum simple interest will be charged for the

default period after 10™ of month.

Surface Rent: - The lessee shall pay for the surface area occupied by him,
surface rent at the rate of as specified by the Government per heclare per
annum in two half yearly installments. No surface rent shall be charged in the

private lands.

Dead Rent:-The lessee shall also pay for every year, yearly dead rent at the
rate of Rupees as per 3" Schedule of H.P. Minor Minerals (Concession) and
Minerals (Prevention of lllegal Mining, Transportation and Slorage) Rules, 2015
per hectare per annum and as amended by the Government from time to time.

Provided that the lessee shall be Iiable to S‘ay the dead rent or royalty in respect

of each mineral, whichever be higher-but not both.

Working of newly discovered minera-ls: If any minor mineral, not specified in
the lease, is discovered in the leased area, the lessee shall report the discovery
without delay to the Government and shall not win or dispose of such minor

ineral without obtaining a lease therefore. If he fails to apply for such a lease

jithin 6 months from the discovery of the minor mineral, the Government or the

authorized officer may give the lease in respect of such mineral to any other

person.

To commence mining operations within one year and carry them on
properly: Unless the Government for sufficient cause permits otherwise, the
lessee shall commence mining operations within one year, from the date of
execution of the lease deed and shall thereafter conduct such operations in'a

proper, skilful and workman like manner.

".;:c Sr of Industries
Blimachal Pradesh
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EXPLANATION:

For the purpose of this clause ‘Mining Operation' shall
include the erection of machinery, laying of a tramway or construction of a road
in connection with the working of the mine.

To erect and maintain Boundary Pillars, etc.: The lessee shall, at his own

expense, erect and at all times maintain and keep in good repairs boundary

marks and pillars according to the revenue map annexed to the lease.

Accounts: The lessee shall keep correct accounts showing the quantity énd

other particulars of all minerals obtained from the mines and the number of “
persons employed therein and a complete plan of the mine and shall allow any |
officer authorized by the Himachal Pradesh Government or the Central '
Govermnment in that behalf to examine at any time any accounts and records ‘
maintained by him, and shall furnish to the Himachal Pradesh Government or ‘
the Central Government with such information and returns as it may require. l

To allow facilities to other lessees, etc.: The lessee shall allow existing and u
future licensees or lease holders/contractors of any land which is comprised in ‘

or adjoins or is reached by the land, held by the lessee, reasonable facilities for ‘
access thereto. S

L

To allow entry to Officers: The lessee shall allow any ofﬁéer zuthorized by the
Himachal Pradesh Government and the Central Government ic enter upon any

building, excavation or land comprised in the lease for the purpose of inspecling

ﬁ the mines.

%10. Returns - The lessee shall,- [

(a) for calculating the royalty the lessee shall submit by the 10" of every
b month to the Mining office, a return in Form-'G" giving the total quantity of
minor mineral(s) raised and despatched from the leased area in the
preceding calendar month and its value and in case of mineral based
industry the monthly electricity consumption bill and other requisite details
also. If the lessee does not deposit royalty due for the preceding month
by 10" of month, 24% per annum interest will be charged for the dafault
period after 10™ of month.
(b)  The lessee shall also furnish by the 1§"‘ April, every year te lhe Drecior
and other Officer(s) specified in the lease deed, a

a statement giving
information in Form-‘H’ regarding quantity and value of minor minarai(s)

tgtar of {ndustrias
! 'mache.l Pradesh
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obtained during the last financial year, average number of regular

Y -

labourers employed (men and women separately), number of accidents,
compensation paid and number of days worked and wages paid to them
separately. '

To strengthen and support the mines: The lessee shall strengthen and
support to the satisfaction of the State Government, any part of the mine which
in its opinion, requires such strengthening or support for the safety of any
railway, bridge, national highway, reservoir, tank, canal, road or any other pubilic

work or buildings.

Information for using explosive: The lessee shall immediately give an

information in Form-*I’ for use of explosive as soon as-

(@) the workings in the mine extends below superjacent ground:
(b) the depth of any open cast excavation measured from its highest to
the lowest point reaches six metres;
(c)  the number of persons employed on any day is rore then 50(fifly);
and '
(d) the explosives which are used.

=

Maintenance of Sanitary conditions: The lessee shall maintain sanitary

conditions in the area held in by him under the lease.

To pay compénsation for damage and indemnify the Government: The
lesseellessees shall make and pay such reasonable satisfaction and
compensation as may be assessed by lawful authority in accordance with the
law in force on the subject for all damage, injury or disturbance which may be
done by him/them in exercise of the powers granted by this lease and shali
indemnify and keep indemnified fully and completely the State Government
against all claims which may be made by any person or persons in respect of
any such damage, injury or disturbance and all costs and expenses in
connection therewith.

Abiding by rules: The lessee shall abide by all existing Laws (Acts) and Rules
made thereunder enforced by the Government of India or the Himachal Pradesh
Government and all such other Laws (Acts) or Rules as may he enforced from
time to time in respect of working of the mine and othar mallers affecting safety,
health and convenience of the employees of the lessee or of (he punlic

.’“f-"(“d" nf ‘—‘{ jahrine
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To report accident: The lessee shall without delay report to the Depuly

Commissioner of the District concerned and the Mining Officer or any other

officer authorized by him, any accident which may occur at or in the leased area.

Delivery of possession of Land and Mines on the surrender or sooner
determination of the lease: At the end or sooner determination or surrender of
the lease, the lessee shall deliver up the ‘said lands and all mines (if any dug
therein) in a proper and workable state, save in respecl of any working as lo
which the Government might have sanctioned abandonment

To provide weighing machine: The lessee shall provide and at al! times keep
at or near the pit-head at which the said mineral shall be brought to bank a
properly constructed and efficient weighing machine 2nd shall weigh or cause to
be weighed thereon all the said minor minerals from time lo time brought to
ban]< sold, exported and converted products, and shall al the close of each day
cause the total weights, ascertained by such means of the said minor minerals,
ores, products, raised, sold, exported and converted during the previous lwenty
four hours to be entered in the books of accounts. The lessee shall-allow the
Government at all times during the said term to employ any person or persons
to be present at the weighing of said minor minerals as aforezaid and to keep
accounts thereof and to check the accounts kept by the Lessee. The lessee
shall give 15 (fifteen) days .previous notice in writing o the concerned isiining

Officer of every such measuring or weighing in order that he -or some officer on
his behalf may be present thereat.

To secure pits, shafts, not fill them up: The lessee shall well and properly

secure pits and shafts and will not without permission in-writing williully close, fil!
up or chock any mine or shafts.

Not to enter upon or to commence operations in the forest land The lessee
shall not enter upon or commence any mining operations in fores! land
comprised in the leased area except after previously obtaining permission in
writing of the Competent Authority.

To respect water rights and not injure adjoining property The lessee shall ‘

not injure or cause to deteriorate any sources of water, power or viater supply
and shall not in any .other wa'y render any spring or stream of watér uniil tc he
used or do anything to injure adjoining land, villages or nouses.

19
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Stocks lying at the end of the lease: The lessee shall on the terminalion or
sooner: determination of the lease remove all extracted minerals from the
Premises of the leased areas within three months and thereafter all extracted
minerals in the said lands left over indisposed, after the termination or
determination of lease shall be deemed,to be property of the Government.

Payment of Taxes: The lessee shall duly and regularly pay to the appropriate
authority all taxes, cesses and local dues in respect of the leased area.

PART-IV

RIGHTS OF THE STATE GOVERNMENT

Premature Termination of Lease: Where the State Government is of ihe
opinion that it is expedient in the interest of regulation of mines and mineral
development, preservation cof natural environment, control of floods, prevention
of pollution or to avoid danger to public health or communication or {0 ensure

safety of building, monuments or other structures or for such ofher purposes, 2

S
the State Government m-ay deem fit, it may,

by an order, in respect of any minsi
mineral, make premature termination of mining lease with

respect to the area or
any part thereof covered by such lease:

Provided that no order making a premature termination of a mining lease shall

be, made except after giving the holder of the lease a reasenable opportunity of
being heard.

The Government may determine the lease: The Government shall have the

right to determine the lease after serving a notice on the lessee to pay lhe dues
within 30 (thirty) days from the date of receipt of the notice. If the dead rent or
ayable by the lessee is not paid within
15 (fifteen) days next after the date fixed in the lease for payment of the same,

Government or any other officer éuthorized by it in this behalf may also at any

time after serving the aforesaid notice, enter upon the said premises andg
distrains all or any of the minerals or movable properly the

rein and may carry
away,

detain or order the sale of the property so distrained or so much of It as
will suffice for the satisfaction of the rent or roya

alty due and all coste and
expenses occasioned by the non-payment thereof.

Anghring
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3. Determination of lease in public interest:

The Government may by giving
6 (six) months' prior notice in writing determine the lease if the Government
consider that the area under the lease is required for establishing an industry
beneficial to the publi¢ in case of Government land:

Provided that in the state of National Emergency or war lhe lease may be
determined without giving such notice.

4. Right of pre-emption: The Government shall from time to time and at all times

during the term of lease shall have the right (to be exercised by notice in wriling
to the Iessee of pre-emption of the said minerals and all products thereof lying)
in or upon the said lands hereby demised or elsewhere under the control of the
lessee and the lessee shall deliver all minerals or products thereof to the
Government at current market rates in such quantities and in the m

anner, al the
place specified in the notice exercising the said right.

5. Penalty for not allowing entry to Officers: If the lessee or his transfer=e or

assignee does not allow any entry or inspection under clause (9) of Part-I1l, the
Government may cancel the lease and forfeit in whole or in part the security
deposit paid by the lessee under rule 15 of the Himachal Pradesh Minor

Minerals (Concession) and Minerals (Prevention of lllegal Mining, Transportation
and Storage) Rules, 2015,

6. Acquisition of land of third parties and compensation thersof: In cas

the occupier or owner of a land in respect of which minor mineral rights vest in
the Government refuses his consent to the exercise of the right and powers.
reserved to the Government and demised to the lessees or contractors, as the
case may be, the lessees or contractors shall report to the Government and
shall deposit with it the amount offered as compensation and if the Government

is satisfied that the amount of compensation offered is fair and reasonable or if if
b|s not so satisfied and the lessee or contractor shall have deposited

with it such
further amount as the Government

shall consider fair and reasonable the
Government shall order the occupier to allow the lessee or contractor to enler

the land and to carry out such operations as may be necessary for the

purposes. In assessing the amount of such compensalion, the Government

shall be guided by the principles of Right to Fair Compensation and
Transparency in Land Acquisition,
(Act No. 30 of 2013).

Rehabllltatlon and Re-selllement Act, 2013

ec af Industries
Hlmachal Pradush

21




1186

14

D e

0142809

o>

Bimachal Goecnment Judicial Paper

PART-V

GENERAL

Cancellation: The lease shall be liable to be cancelled by the Government if the
lessee ceases to work the mine for a continued period of six months without
obtaining written sanction of the Competent Authority.

Notices: Every notice by these presents required to be given to the lessee shall
be given in writing to such person resident on the said lands as the lessee may
appoint for the purpose of receiving such notices and if there shall have been no
such appointment then every such notice shall be sent to the lessee by
registered post addressed to the lessee at the address recorded in this lease or
at such other address in India as the lessee may from time to time in writing te
the Government designate for the receipt of notices and ever); such services

shall be deemed to be proper and valid service upon the lessee and shall not he
questioned or challenged by him/them.

3. Recovery: Without prejudice to any other mode of recovery authorized by any

provision of this lease or by any law, all amounts, falling due nereunder againsl

the lessee may be recovered as arrears of land revenue under the law in force
for such recovery.

4. Forfeiture of property: The lessee should remove his properiy iying on the said

lands within three months after the expiry or sooner determination of the lease

.+ or after the date from which any surrender by the lessee of the said lands under

2 rule 22 of Himachal Pradesh Minor Minerals (Concession) and Minerals
$ (Prevention of lllegal Mining, Transportation and Storage) Rules, 2015 becomes

- effective, as the case may be. The propérty left after the aforesaid period of
%three months shall vest in the Government free from all encumbrances and may

be sold or disposed of in such manner as the Government, shall deem fit without
liability to pay compensation therefore, to the lessee.

5. Security and forfeiture thereof:

(@)  The Government méy forfeit the whole or any part of the security anmount
of Rs. 25,000/~ deposited by the lessee on breach of any covenant 1o bs
performed by the lessee under this lease Jeéd.

71~ stries
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(b)  The rights conferred by this clause shall be without prejudice to th
conferred on the State Government by any other provision or this lease or
by any law.

(c)  On such date as the Government may appoint within twelv
months after the expiry of this lease the amount of security deposit paid
in respect of this lease shall be refunded to the lessee in case there is no

violation of terms & conditions of this lease deed. No interest shall run on

e calendar

the security deposit.

Survey and demarcation of the area: When a mining lease is granted by the
Government, arrangements shall be made, if necessary, at the expense of the
lessee, for the survey and demarcation of the area granted under the lease. The
lessee shall have to bear actual expenses of the staff deputed for tne work
Actual expense will include traveling allowances and daily allowances and

salary of staff plus 10 percent as instruments charges.

Rights of lessee to determine the lease: The lessee may determine thz lease
at any time by giving not less than six calendar months nolice n writing o ne

Government after paying all outstanding dues of the Government.

Applicability of rules: The lessee shall work according to Mines and Minerzls
(Development & Regulation) Act, 1857, the Metallifurous Minss R=gulation, 1260,
Mines Act, 1952, Himachal Pradesh Minor Minerals (Concession) and Minerals
(Prevention of lllegal Mining, Transportation and Storage) Rules, 2015,
Himachal Pradesh Minor Mineral Policy, 2013 including other rule of law apphcable
from time to time. The contravention of any provisions of Act or ils sub-orcinate

legislation shall amount to cancellation of contract.

The lessee shall deposit demarcation expenditure if demarcation needs to be

carried out by the Department and the lessee shall enter the land only when the
emarcation of the area is got conducted from the Revenue Department in the

presence of Departmental officials and boundary pillars are raised. |

The lessee shall at his own expenses erect and a"t all times maintain and kaep in
good condition boundary marks and pillars necessary 1o indicate the
demarcation shown in the revenue record-annexed to the lease deed Wining
operation shall only be allowed after getting a certificate irom the concernad

“Tnrlustries
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Mining Officer that demarcation of the area has been done as per the plan and
that concrete boundary pillars of atleast 3 feet height have been raised.

The lessee shall have to submit a plan with Mining Officer for approach rozd in

order to give a reasonable & shortest approach to the mine and to the mines of
adjoining lessees.

The lessee shall do mining in a scientific and systematic manner, and to ensure
the same.

(a) Dumping sites for mine waste and top soil shall be provided in such a way so
that there is no damage to the adjoining land and the zame does not roll

down the slope. Top soil shall also be used for afforeslation purposes in tie
barren/exhausted pits.

(b) Diversion dams and other engineering structures as advised by lhe
-Department from time to time, at different suitable sites shall be got erected
to arrest and channelize the flow of water and also to avoid erosion of the
land, causing siltation of nearby natural water bedies.

(c) The loading/unloading points in the mine areas shéll be developed in such a
way that no hindrance is caused to the traffic and no maierial is stacked
within the acquired width of P. W. D. road.

(d) All precaution shall be taken to check air pollution, water pollution and noise
poliution, as per the standards of H. P. State Environment Protection and
Pollution Control Board. Further, the lessee shall obtain the consent of H P
State Environment Protection and Pollution Control Board under the

% provisions of Water Act, 1974 and Air Act, 1981.

(e) Visual impact caused due to dug-out areas and waste disposal areas shall
be controlled by undertaking afforestation on worked out areas, was'e
disposal areas and in the areas where no working is proposed.

24
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() Labourers shall be provided with safety equipments like boots, helmels,
ropes, ear plugs and even filters. Site services like rest shelter, drinking

water and first aid facilities shall also be provided at the mining site.

The working in the leased area after the expiry of every five years after the grant
of mining lease may further be allowed by the Director of Industries on the basis
'of review and recommendations of the Committee constituted by him for the
Purpose and after being satisfied that the leased area has been developed by

the lessee in a scientific manner and is paying all Government dues on reguiar

basis. The lease holder shall submit an application for review of working in the
lease area before six months of expiry of every five years On review, if it is
found that lessee has not developed the leased area in a systematic and
scientific manner as per the provisions of Mining Plan and he is in arrears oi

Government dues, the lease shall be liable to be terminated prematurely after
affording on opportunity of being heard.

14.

The lessee shall pay royalty on the Scheduled rates as specified in H. P Minor
Minerals (Concession) and Minerals (Prevention of lllegal Mining, Transporiation
and Storage) Rules, 2015. The royalty shall be ch‘a\rged an the [basis of actua;
production which will be computed based on consumption of electricity and
other measures. In case the lessee does not pay royalty in time i 2. by 10" of
next month alongwith monthly return of Form-G, simple interest al the rate of
24% (twenty four percent)'per annum shall be charged for default period

15. In case the lessee does not pay dead rent/surface rent in two half yearly

¢
instaliments on the 15" April, and 15" October each year during subsislence of

lease, simple interest at the rate of 24% per annum shall be charged for defauilt
period.

The lessee shall be bound to pay Rs. 5/- per trolley and Rs. 10/- per truck on
extraction and export of sand, stone & bajri to the concernca Gram Panchayat
through the Mining Officer Kangra.

No River/Stream bed mining shall be allowed within 75 meteis from the
periphery of soil conservation works, nursery plantation, chicck dams or wilthin

the distance as recommended by the Sub-Divisional Comimiltee, wnichever is
more.

i toctae of Industrief
! Rlm:chal Pradesh
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The lessee shall not carry on or allowed to be carried on any mining operation al
any point within a dlstance of 100 meters from any railway line, excepl under
and in accordance with the previous written- permission of the Railway
Administration or 100 meters from edge of National Highway or 25 meters from
edge of any reservoir, canal or buildings or inhabited sites except under and in
accordance with the previous permission of the Compelent Authority The
Ra.ilway Administration or the Joint Inspection Committee may in granling such
permissions, impose such conditions as may deem fit.

No River/Stream bed mining shall be allowed within 1/10™ of its span or 5 mirs

from the bank or as specified by the Sub-Divisional Committee, whichever ig
more.

20.  No River/Stream bed mining shall be allowed within 200 mtrs. upstream and
downstream of water supply scheme.

21.  No River/Stream bed mining shall be allowed within 200 mirs. upstream and 200
to 500 downstream of bridges depending upon the site specific conditions

22.  No approach road from P.W.D. road shall be allowed to lease area, unless
lessee/contractor obtains written permission from XEN, PWD for making road
leading to all intake places from the PWD roads.

23.  No boulder/cobbles/hand broken road ballast shall be allowed © be transported
outside the State from River/Stream beds.

o
; 24.  No digging for more 3 feet shall be allowed in River/Stream beds and all the

debris, waste sand arising due to mining has to be backfilled in dl‘ChLb’pllS
caused due to mining as a replenishment measure.

The lessee contractor shall ensure that his labour does not involve 1 fish
poaching.

26.  If necessary, the lessee shall have to erect check dams and other retaining
structure to check the banks or soil erosion during mining activities.

b‘l 207 of Indnatynt
[Ellmachal Pradesh
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No blasting shall be allowed in River/Stream beds area. Only surface material

will be picked up manually.

- . . . »
No mechanical excavators are allowed for the extraction of mineral withou! prior
permission of the Director of Industries in writing.

The lessee shall obtain consent to operate to establish or consent lo opzrate
from the H. P. State Environment Protection and Pollution Conlrol Board before
start of mining operation, separately under the consent mechanism.

The lessee shall be bound to fulfill all the conditions as laid down by the Joint
Inspection Committee and other Departments and as specifiied in H. P I4inor
Minerals (Concession) and Minerals (Prevention of lilegal Mining, Transperation
and Storage) Rules, 2015.

The lessee holders shall work in the area as per the approved Mining Plan any
deviation shall call for the termination of the mining lease.

The lessee shall be bouﬁd to comply with all the directions and instructions i
any issued by the Hon'ble Supreme Court/High Court, H P as well as by the

State Government from time to time with regard to mining cperation and stone
crusher.

With regard to the local objections if any, raised by the local people, entire
responsibility to settle the issue will be of the lease holder. 2T )
For the phrpose of carrying out mining operation in accordance with approved

Mining Plan, the lessee shall retain/employ consultant as per the provisions oi
new rules.

The lessee shall renew the registration of stone crusher unit
period.

within stnulaied

The lessee shall work in the mining lease area as per tne conditicns stip.laiaa
in the EIA Clearance issued by the State Level Environment Impact Assessmen:
Authority, Himachal Pradesh letter No. HPSEIAA/2013/223-I-M/s New 3hiva

b
b
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Stone Crusher-3634 dated 15-10-2015 and restrict the production of material as
approved by the above authority.

The lessee shall obtain the EIA Cledrance after the expiry of EIA Clearance
dated 15.10.2015 which is valid for a period of 7 years and submit the same in

this office and shall not carry out the mining operation without environment
clearance.

Natural course of river shall not be disturbed, if necessary; the lessee shall have
to erect check dams and other retaining structures to check the banks or soil
erosion during mining activities.

The lessee shall not purchase the stone from unauthorized personftractors if

the material accepted from the unauthorized sources, the crusher unit should he
penalized.

Any other conditions as required for regulating the mining activities could be
incorporated at the time of execution of mining lease deed agreement

The mining lease deed will be executed at the capital of the State of Himachal
Pradesh subject to the provisions of Article-226 of the Constitution of Indiz | is
agreed upon by the lessee and the State Govt. that in the evert of any dispute
in relation to the area under mining lease, conditions of ihe lease deed and in
respect to all matter touching the relationship of the lessee and the State Gosl.
suit.or petition shall be filed in the Civil Court at Shimia. and it_is hereby

- expressly agreed that neither party shall file a suit or appeal being action at any

= 42,

place other than the Court named above i.e. Shimla.

As per Rule 16 (2) of the Himachal Pradesh Minor Minerals (Concession; and
Minerals (Prevention of lllegal Mining, Transportation and Storage ) Ruiles,
2015, the lessee shall submit renewal of mining lease apolication before one
year from the expiry of lease period.
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IN WITNESS WHEREOF these presents have been executed n Ine

manner hereunder appearing the day and year first above written.

For and on behalf of the lessee

Witnesses: Q QM
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REGISTERED
No. Udyog-Bhu (Khani-4) Laghu-229/2023
Government of Himachal Pradesh lorn
Department of Industries
"Geological Wing"
Dated; Shimla- 171001, 27 ~o|— 2025
To
. Dharambir Singh,
Partner- M/s New Shiva Stone Crusher,
Village & P. O. Kandwal,
Tehsil Nurpur, District Kangra, H. P.
Subject:- Approval of Mining Plan of mining lease area for collectionléxtractlon of sand,
stone & bajri from Khasra No. 723/1 over an area measuring 02-89-62
Hect.(Pvt. land, River bed) falling in Mohal Maira Batrah, Mauza Maira Doomal
of Tehsil Nurpur, District Kangra, H. P. for which Letter of Intent has been
issued on 06.02.2024.
Dear Sir, N
In exercise of powers conferred by Rule 36 of Himachal Pradesh Minor Mineral

(Concession) and Minerals (Prevention of lllegal Mining. Transportation and Storage) Rules 2015, | hereby
approve the above said Mining Plan of the Mining Lease Area for the purpose of obtaining Environment

Clearance for which the letter of intent has been issued on 06.02.2024. The mining plan is approved for a
period of five (05) years and shall be effective from the date of execution of Mining Lease. This approval is

subject to the following conditions:--

1.

That the Mining Plan is approved without prejudice to any other laws applicable to the mine/area
from time to time whether made by the Central/State govt. or any other authority.

That this approval of the Mining Plan does not in any way imply the approval of Govt. in terms of any
other provisions of the H. P. Minor Minerals (Concession) Revised Rules, 1971 now repealed as
Himachal Pradesh Minor Mineral (Concessiort) and Minerals (Prevention of lllegal Mining,
Transportation and Storage) Rules 2015 or any other laws including Forest (Conservation) Act,
1980, Environment Protection Act, 1986 and the rules made there under and other relevant statutes,

orders and guidelines as may be applicable to lease area from time to time
That the Mining Plan is approved without prejudice to any orders or directions from any Court of

competent jurisdiction.

That in case State Geologist, Geologist, any other inspecting officer/official of Geological Wing
Department of Industries, after field inspection notices that proposals made and workings shown in
the mining lease by the RQP need certain corrections/ amendments due to change in conditions
either natural or man made, the inspecting officer can recommend necessary amendments in the
Mining Plan at any point of time in the interest of environment and mineral conservation.

That the Mining Plan is approved without prejudice to any orders or directions from any Court of

competent jurisdiction.

32
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6. That the lease holder shall procure Environment clearance from the competent authority as per
Environmental Impact Assessment notification, 2006 and amendments/notifications issued time to
time in this regard.

7 That the approval of proposed mining operations is restricted to the mining lease area only.

8 That in case additional conditions are imposed by the Ministry of Environment & Forests Govt. of
India while according clearance under EIA notification dated 14.9.2006 and any condition imposed
by the State Govt. while granting mining lease the same shall have to be incorporated by making
necessary amendments in the Mining Plan by the lessee through R. Q. P.

9 That in case Mining lease is not renewed or is terminated or working is suspended before the expiry
of the lease period due to any reason, the approval of Mining Plan shall stand automatically
cancelled

10. That the lease holder shall carry out production of_ mineral in accordance to the production shown in
Mining Plan and Environmental Clearance whichever is less.

11. That no person shall undertake mining operations in any mining lease area, except in accordance
with 2 Mining Plan approved under sub rule (2) of Rule 39 of Himachal Pradesh Minor Mineral
(Concession) and Minerals (Prevention of lllegal Mining, Transportation and Storage) Rules 2015.

12 That the lease holder shall carry out working in the mining lease area as per Mining Plan only after
obtaining permission to work in the mining lease area from the competent authority.

13. That if the mining operations are not carried out in accordance with the approved Mining Plan the
State Geologist, Geologist, Assistant Geologist and the Mining Officer, may order suspension of all
or any of the mining operations and permit continuation of only such operations as may be
necessary to restore the conditions in the mine as envisaged under the said Mining Plan.

14. That, if any thing is found to be concealed as reduired under various Rules and guidelines pertaining
to mining in the context of the Mining Plan and the proposal for rectification has not been made, the
approval shall be deemed to have been withdrawn with immediate effect.

15. That in case of any violation of terms and conditions of the approved Mining Plan, the financial
assurance deposited by the said lessee shall be liable to forfeited.

Enclosed - Copy of approved Mining Plan.
Yours faithfully,

o@ﬁ%@ (Zone-Il)
Geoloygical Wing

Department of Industries,
Himachal Pradesh
Endst. No. As above. Dated 2025
Copy for kind information to:-
1. The Mining Officer, Nurpur, Distt. Kangra, H. P. along with a copy of Mining Plan for further necessary

action.
2. Sh. Arun Dhiman, Slo Sh. Jagan Nath, V.P.O. Dhaloon (Panchpuli), Tehsil Nagrota Bagwan, District

Kangra, Himachal Pradesh.

Geologist (Zone-Il)
Geological Wing
Department of Industries,
Himachal Pradesh
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MIDNING: PILARRY

(INCLUDING PROGRESSIVE MINE CLOSURE PLAN)
OF AREA APPLIED FOR MINING LEASE

SAND, STONE AND BAJRI

723/1 (PVT. LAND)

AREA
02-89-62 HECTARES (RIVER BED)

LOCATION
MOHAL MAIRA BATRAH, MAUJA MAIRA DOOMAL,
TEHSIL NURPUR DISTRICT KANGRA
HIMACHAL PRADESH

APPLICANT
SH DHARAMBIR SINGH,
PARTNER :-M/S NEW SHIVA STONE CRUSHER,
VILLAGE & P.0. KANDWAL, TEHSIL NURPUR,
DISTRICT KANGRA, HIMACHAL P

S/o SH. JAGAN ATH L. SAE
VILLAGE & PO DHALOON ANCHP(TLI): ‘SN
TEHSIL NAGROTA BAGWAN, DISTRICT KANG Y
HIMACHAL PRADESH -176056=-- -
RQP NO. H.P./ RQP/25/2/2019
& 9816579485 (582) arundhiman77@yahoo.com

PREPARED AND SUBMITTED UNDER
ERE HINIACHAL PRADESH M MORMINER ALS (CON ESSION) AND MINFRALS
LA NION OF BIECAL MINING. TRANSPORTA FION AND STORAGE) RUL £ <3¢
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SALIENT FEATURES OF THEAREAAPPLIED FOR THE GRANT OF MINING

1 LEASE FOR EXTRACTION OF SAND, STONE & BAJRI

: Project Iresh area applicd for grant of Mining Lease

r Name of Mineral Stone, Bajri and Sand

Application No. Online Mode 1UID No..

 Letter of Intent No Udyog-Bhu-(Khani-4)Laghu 230/2023-12487 dated
Applicant Address Sh Dharambir Singh, Partner M/s New Shiva Stone Crusher,
] Village & P.O. Kandwal, Tehsil Nurpur, District Kangra,

» Himachal Pradesh

.i'Coordinates of Area 32°20'52.02"N 75°48'50.35"E (U/s)

‘é-Loca!ion of Village
 Mine Mauza / Mohal

Khasra Nos.

I TR

Land Type
Panchayat

!
|
f District
1:
l

State
il Ndme of Strean/River

l{ Dzstances (In Kms)

' Total Mineable Quantity
|
;! Elevations  Highest

Lowest

l ; Average width of River at Lease area
| R

i Period of mining Lease Area
 Ultimate Pit Limit

i fl—ethod of Mining

| No. of Working Days
1"-%_I'5nd-use of mineral

- Manpower requirement

32°20'42.75"N 75°48'51.62"E (D/s)
Maira Batrah

Maira Dhoomal/Maira Batrah
723/1
Pvt. land
Haddal
Kangra

Pathankot
Nurpur
Dharamshala
Kandwal 7.00 Kms
Shimla 315.00 Kms
Khanni 1.00 Kms
02-89-62 Hectares

02-75-00 Hectares

123750 MTPA (Including Silt/Clay)
464m

463m

350-450 meters.

As per the Grant order

2 mtr From Surface Level
Manual/Mechnical

270

For manufacturing Grit and M-Sand

10-15 persons
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Mining Plan-RiverBed ., " . (For Extraction g Sand Stone & Baj)
INTRODUCTION: - | -

Sh Dharambir Singh, Partner M/s New Shiva Stone Crusher, Village & P.O. Kandwal, Tehsil
Nurpur, District Kangra, Himachal Pradesh has applled for the grant of mrnrng lease from Khasra
No 723/1 (Pvt. Land) measunng 02-89-62 Hectares (River bed) fallrng in Mohal Maira Batrah Mauja
Marra Doomal Tehsil Nurpur District Kangra, Himachal Pradesh for coIIectlon/extraotron of Sand,
Stone and Bajri for use in already established Stone Crusher unit in the name and style of “M/s New
Shrva Stone Crusher” under the provrsaon of Hlmachal Pradesh Minor Minerals (Concession) and
Minerals (Prevention of Illegal Mmlng Transportatlon And' Storage) Rules 2015. The applrcant
prepared and submitted the case for the grant mining lease to the Department of Industries through
the online portal. The case was referred to the Jomt Inspectron Commrttee to conduct the joint
inspection of the area applled for a mlnrng Iease The commlttee rnspected the area and found that
the area applied for the grant of mmlng Iease compnsmg Khasra No 723/1 (Pvt. Land) measunng
02-89-62 Hectares falling in ‘Mohal Malra Batrah Mau;a Maira Doomal Tehsrl Nurpur District Kangra,
Himachal Pradesh is surtable for mtnlng operations and recommended the same for the grant of
mining Iease for manufactunng of gnt and stone dust in the already established Stone Crusher Unit.

Based on the recommendatrons of the Joint Inspectlon Commlttee the department vide letter
No. Udyog-Bhu(Kham-4)Laghu-230/2023 12487 dated 06- 02 2024 lssued a Letter of Intent (Lol)
for the applred mlnmg Iease wrth the followmg condltlons 2

1. The Appllcants shall have to submrt the approved Mrnlng PIan under Rule 35 of Hlmachal

Pradesh Minor Mrnerals (Concessron .,Mrnerals (Preventlon of illegal Mining

én ft(m‘rgn;ntat o{ea ance under the provision of the
aﬁb‘ﬁ‘é : frt}r%t competent authority. :

i orjy tfye.fe”enue authorities and shall erect
i lhg Officer so as to clearly depict

£,
Envrronment lmpact Assessme ND

the provrsronal granted area. A copy ofﬁféydét"tianfé‘t r port shall atso be submitted to the

2. ,,..—-‘/ ‘-

Mining Offi cer
4. The party shall submlt a oertlﬁcate duly |ssued from the revenue authorities to the effect that
Khasra nos. 723/1 measunng 02 89-62 hectares is free from all encumbrance and all the
co-sharers of the above-sald Iand have given thelr consent
5. The party shall settle the dlspute if arises between hlm and Iand owners/co—sharers/rrght
holders at hrs own Ievel and shall mdemmfy the Govt in this behalf.

The Letter of Intent is. further subject to any orders passed by the Hon'ble Supreme Court of
Indlalngh Court of Himachal Pradesh or other concerned departments from time to time in this
regard. This Letter of Intent is valid only for obtaining EIA Clearance from the competent Authority,
as mandated by the Hon'ble Supreme Court in its order dated 27.2.2012.

Page 1 asra N Arun Dhiman
REG.NO. - H.P/R.Q.P/25/2/2019
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er " of co l (l of EleCl/Oﬂ of Sand Stone & Baj, 3
— = az lica
' . f ent, ! he app nt

approached the undersigned having R.Q.P. No. H.P./R.Q.P/25/2/2019 for orep"
t circulated (Fom‘l-M) I'Dy the

s provisions made 171 the
oy tion of jlegal Mining

Miiipg ﬂanﬂiver Bed

|
1

Plan.
The Mining Plan of the area has been prepared as per the o™
State Geologist Himachal Pradesh and in accordance with th

i f preven
Himachal Pradesh Minor Minerals (Concession) and Minerals (

e tion and Storage) Rules, 2015.
e area Ri dn
The mining lease area is located in the Chakki jverbe |
P ini mapping

; i are the Mining Plan, the mappP
request of the Applicant to prep o

carried out encompassing Topographical, Lithological &n m within the
and scientific exploitation of minor mmerals? fro
of public utility.

The Mining plan includes
S. )
lease area encompassing

the systematic
a phased program for afforestation and point

1. GENERAL

1.1 Name and address of the applicant ‘ —

1.1.a Name of the Applicant M/s New Shiva Stone. -
partner Sh. Dharambir Sing

hsil Nurpur,
1.1.b Address of the Applicant \V.P.O. Kandwal, Te .
District Kangra, Himachal Pra

Individual

Status of the Applicant
e Applicant intends to mine .
om the applied mining lease area. The |

Crusher unit in the name and

1.2

1.3  Mineral which th
The Applicant intends to mine Sand, Stone and Bajri fr

cted minor mineral is to be used in the already established Stone

extra
# for the Manufacturing of Grit.

style “M/s New Shiva Stone Crusher

1.4  Period for which the mining lease is to be granted

As per the grant orders
Name and Address of H.P.R.Q.P. preparing the working Plan
Arun Dhiman,

S/o Sh. Jagan Nath
R/o Village & P.O. Dhaloon (Panchpuli),

Tehsil NagrotaBagwan, Distt. Kangra,
Himachal Pradesh-176056

Contact No. 9816579485

RQP No. H.P./R.Q.P./25/2/2019

Valid up to 24-09-2024

1.5

Sh. C P Negi (Retired Surveyor)
Geologi
ogical Wing (Department of lndustries)

Arunomm.n

R
EGWO = HP/R.O B/2E inmnet
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Mining Plan-River Bed : (For Extraction of Sand Stone & Bajr)
4.6 Name of Prospecting Agency.

{ " The area has been discovered by the applicant and further investigated by the R.Q.P. The
. site was visited along with the project proponent for identification of the site based on the
| demarcation conducted by the revenue department in the présence‘of the project proponent. The
i suﬁaw mapping of the area has been conducted by the surveyor using survey instruments and for
E ca}rying out prospecting of the mineral deposit, the preliminary information regarding the Geological
- set-up and occurrence of minerals in the applied mining lease area and in its surroundings has been

gathered from the previous work done by the Geological Survey of Indi Government

. ggencies from time to time. :
§ %
| %'\
3 ATION AN V20
2 LOC E A o ' \! 2 i
'n‘ = /’ F

24  Location 1 2 Sid
2 ' :’ :{‘..‘ '._‘ - S :/ ‘:‘.‘; Il”

The Applied Mining lease area is located located in the, Ghakki Ky-*ﬁéar)vlllage
MairaBatrah. The geographical location of the mining lease area is coV é’@u@aﬁ? y of India

poosheet No. 43P/15. The index Location Map of the mine site falling in Teﬁ;srﬂurpur is enclosed

in the Figure shown below. The location of the m
s shown on page nos. 3 and 4 respectively. The pictorial view of

ine area is marked in toposheet No. 43P/15. and

the high-resolution satellite image i

the mine site is shown on page no 4.

INDIA
. HIMACHAL PRADESH
i TAHSIL NURPUR
3 DISTRICT KANGRA

WLOMETRES
4+ o 1 2 3

Applied Mining
» Lease Area

X
ChT" s S
Kasare)) dog MATIONAL
'FATELPU + STATE HIHIWAY
il oo
| €0, Broc owndaly wsutes Slatdoy Toel g s kit e -
2 aine G0 B ANERANOKWAD . | . S

Index Map showing the location of the Applied Mining Lease area
,' (Detailed Location Map ericlosed as Plate No. ).

Page 3 (Khasra No 723/1) . Arun Dhiman .
REG.NO. - H.P./R.Q.P/25/2/2019

i
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Mining Plan-River Bed

1207 43

(For Exlraction of Sand Stone ¢ 5.‘1)
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Image showing the Location of the mine area

Topo-sheet number 43PH5.

Table showing boundagx pillar coordinates
' Latitude

.,
S, \'\

Longitude

. o7\
1) 33°30% 30N
! G, oo Y

) 32°2052.02"
- 132°2042.75'N

\

F———— e
75°48'46.49'E

h

N 75°48'50.35'E |

e |
75°48'51 62'

—— ]

f- K
32°20'43.01"N

75°48'47 85"
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ining Plan-Rj >
Mg pisiver Hed (For Extraction of Sand Stone & 8ajr)

i

w of-tfie;mining lease area
P e

sl
e G

)

BRI,

Page 5 (Khasra No. 723/1) Arun Dhiman
REG.NO. - H.P./R.Q.P/25/2/2019
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Mining Plan-River Bed

2.2 Detail of the area: - s
Table showing reve" ue det

Khasra Nos.
MairaDhoomal/
: i 02-89-62
7231 Private Land MairaBatrah Hadqﬁ !

Mauza
&Mohal

02-89-62 Hectares (28962 s
9m,)

TOTAL

2.3 (a) Address D MairaBatrah
g Haddal
Patwar Circle .
Post Office RHAHE
Tehsil Nurpur
District Kangra

2.3 (b) Nearest Departments
Sub- Divisional Officer (Civil) Nurpur
Divisional Forest Officer Nurpur
Sub-Division (IPH) Nurpur
Sub-Division (PWD) Nurpur
Forest Range Officer Nurpur
Mining Officer Nurpur
2.4Distance from important places in Kilometres

Pathankot 2200 Kms

o 15.00 Kms

60.00 Kms

7.00 Kms

315.00 Kms

1.00 Kms

45

of the applied mining lease arqa

Area(ln !\Niy},".'n 1
Hectares) U\,q
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Mining Plan-River Bed ; . (ForExiraction,of Sand Stons & Bejr)
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2 e e
3 PHYSIOGRAPHIC ASPECTS OFTHE AREA ; ’ N Hnpdy

4

3 1 General

The Kangra dlstnct Iles between Slwallk and the Iesser Hlmalayas The lesser Hlmalayas are
located in northwestem Indra in the States of Himachal Pradesh and Uttar Pradesh, in north-central
Indla in the State of S:kklm range from 1500 meters to 5000 meters in height. The Kangra dlstnct
has covered an area of 5700 sq Kms in the west northwestern part of Hlmachal Hrmalaya bordered
by Punjab and Chamba Kullu Mandr Hamlrpur and Una in the north east and south respectrvely
The elevation of the drstnct above mean sea level (MSL). vanes from 500 meters to more than 6000
meters In the district where the Slwaltk rocks are exposed the tOpography represents a series of
parallel hill ranges separated by Iongrtudlnal valleys. These valleys are very fertile. The high peaks
Where the altitude is more than 4000 meters above MSL remam covered with snow. Many streams
that exist in the district are snow-fed and many get water from the rarns '

The Dhauladhar mountarns deﬁne the northem Irmrt of the district separated from the
Chamba district. The peaks of these mountains experience heavy to very heavy snowfall and exhibit
Precipitation and rugged topography. The Shiwalik ranges are moderately less steep and form small

—

Page 7 (Khasra No. 723/1)

Arun Dhiman x
REG.NO.~ H.P/R.Q. P/25/2/201 9
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For Extract
Mining Plan-River Bed (For Extraction of Sang Stong

i i I, Manijhi,
hillocks. Beas and Chakki are the main rivers that have Gal, Neoga jhi, Baner Bte, 5
tributaries. I

Himachel Pradesh \
PYSIOGRAPHY AND DRAINAGE }// ?LL\

J
/

i Uiy S
“ L raw &

7/ ‘ p:ll oF -—../f/ [
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T ri | oreimm

e )mage/gc‘)wlng Physiography and Drainage around the Lease area

./‘
s

The mining lease area lies in the Chakki River which is a tributary of Beas River. The Chg
Khad is a right bank tributary of the Beas River originating from near Janjru, on the Western side of

the Dhauladhar range at an altitude of 3212 Meters above Mean Sea Level (Entry at Kangra fron
880 Meters above Mean Sea Level, 43 P/15) near Sanjhi Nalla bordering Chamba district, The
Dhauladhar from the water divide between river Beas on the Southern side and river Ravi on the
Northern side. The river Chakki flows through Bhatiyat Sub Division and then enters Kangra anf
then flows through the Nurpur Subdivision of the Kangra district. TheChakki Khad is a perennd
stream.

The total length of the Chakki River is 50 Kms and the total catchment is 364 Square Kms
Sansar Nadi (Left bank tributary), HatliKhad (Left bank tributary), Jabbar Khad(Left bank tributan}
Bari Khad (Left bank tributary) and Balirkhad(Left bank tributary of Chakki Khad).are the mad
tributaries of Chakki Khad. As per the District Survey report (Prepared and submitted by the
Department of Industries Himachal Pradesh and Finalized & approved by SEIAA, Himachal Pradest]
the total area of the Chakki River available is 2000 hectares while as of now, only some minf
leases have been granted in the river bed of this Khad. The river bed is occupied with recent depos®
comprising sand, silt, gravel and pebbles of Newer Alluvium belonging to the Quaternary age.

$
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Elevation (in feet)

14470 - 20000
11523 - 14470

B 2509- 11523
Bl 5541 - 2509
B 3438 - 5541
B 2372 2438
-2
B are- 1777
nag- 1418 -

B 1050 - 1181

Lo
Figure Image show:h}l{flyﬁmﬁh //e of District Kangra
O ]

Lease Area

f

Image sh(;s;ﬂ'ng 3-D Surface View of DistrictKangra
The applied mining lease area Iles in the riverbed of River Chakki. This River is one of the

Major Rivers of the State of Himachal Pradesh and is a perennial stream.

..
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Mining Plan-River Bed X
and Contours Encompa;
3.2 Altitude, General Terrain Description, with maP Tt \

Yy,

the centre of the mining lease area |, |
Th km radius from repre.
e buffer zone area in a 5 wards the southeast (Plate 2). The maxin ez,,w

d 463 AMSL toward the downgge. ¥y
Sam o

area:-

Mountainous terrain with a regional slope to
minimum elevation varies from 464 AMSL upstream an
respectively in the lease area.

The average width of the applied lease area |
total width of river Beas in this part is approximately i
area on a 1:2000 scale with a one-meter contour interval is plate No. 3.

s approximately 90-110 meterg how 3
-450 meters. The map of the m'nun;w"

3.3 Climate of the Area

The region has four distinct seasons. The area ex

March followed by servers summer season lasting from April to June. The area receives |

under the influence of southwest monsoon from July to mid-September followed by POSt-me,

periences severe winter from Decepy

season lasting up to November.
The terrain, in general, has a profound influence on the temperatures of 3 Tegion,

temperature generally rises from the beginning of March till June, which is the hottest mopy, o
year with mean minimum and maximum temperatures of 25.6°C to 44°C respectively. With tne
of monsoons by the end of June temperature begins to fall. The drop-in day temperature is
more than the drop-in night temperature. The night temperature falls rapidly after the Withdrayg
monsoons by mid-September. The month of January is the cooler month with the mean max
and minimum temperature being 24°C and 1.7°C respectively. Under the influences of y
disturbance, the temperature falls appreciably during winters and it may go even below 0° C.
Humidity is generally low throughout the year. During the summer season, humidity is

at 36 %. During the monsoon months, it goes as high as 80-90%. The highest levels of humidity
observed in August. The average humidity during synoptic hours is 53% and 62% respecti
Snowfall is received in the higher reaches of the Dhauladhar ranges. Average minimum

maximum temperatures are 3°C and 45°C
Table showing the Climate around the Lease area

L Maximum & Minimum Temperature of District Kangra

(Meteorological Centre-Dharamsali]
| ___MONTH___ [ YEAR 2015 2016 2017 2018 2019
/ HAN oSy, MAX 16.6 186 16.8 159 | 146
a3 7 IN 2.8 5 4.8 57 | 08
“GMAX 218 216 20.8 17.4 16.2

| 3 5.8 7.3 7.5 04

| MAX 27.8 25.4 278 22.9 252

/ MIN 6.2 84 6.6 12.1 38

“TMAX 302 308 332 27 288

MIN 9.2 13 10.2 124 | 88
Page 10 No. 7 Arun Dhiman 2 5/2/,”
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g mnmg PIan-River Bed
i
|

MAY MAX 33.4 30.5 33.2
MIN 15.2 1
: 8.8 12.6
—  JUN MAX 33.4 30.6 34.2
MIN 16 20.7 146
JUL MAX 30.6 28.2 31.8
MIN 15 19.2 16.8
[ AUG MAX 29.6 271 29.4
i MIN 15 17.7 17.8
— SEP MAX 29.6 26.6 28.6
Bl MIN 15 17 16.4
_. ocT MAX 27.6 24.1 25.2
; MIN 14 13 14
. NOV MAX 21.8 19.3 226
; MIN ] 8.2 9.3 1.6
| [ DEC MAX 19.2 15.2 15.8
; MIN 46 5.8 1.8
| ["Source: Meteorological Department, Govt. of India
i

e

oo

MIN 55

e mRonmTTe: IEmesme]

!

VA X

JUL

JUN

90 N —

=
(@]
1<
o
m

Graph showing the Ave;aga momhly temperature of the district Kangra from the year 2015 to 2019
3 3¢ € 2 A

3-41 ~ Rainfall

Rainfall varies SIgmf cantiy W|th the altitude of the area The catchment area receives ramfall

due to western disturbances that pass over the northwestern part of the country during winter
Months, Significant precipitation in the fori"n of snow is received at higher altitudes and rainfall in

Page 11 (Khasra No. 72¥/1)

Arun Dhiman
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Mining Plan-River Bed .

i enerally starts in mjq-
valleys is received during the winter month. The rainy season g - amyj o bet: July
extends up to mid-September. During winter the rains &r¢ scafof infall during th o

infa
December to 15th February. The following table shows the quantum of ra g the yearg 201‘

10 2022 adjoining the Lease area as per IMD. »
Table Showing monthly rainfall data of the dis

KANGRA DISTRICT RAINFALL IN MILLIMETERS (R/F)
JAN [FEB TWAR TAPRIMAY|JUN |JUL |AUG |SEP | OCT[Ngy
RAINFALL (IN mm)
2018 14 | 407 | 333 | 488 395 | 214.2 | 554.9 | 924.8 | 4288 | 7.9 o5
2019 | 928 2198 | 384 | 453 | 39.6 | 37.5 | 447.2| 575.9 | 2536 | 24.9 | 453
2020 [ 1242 12 [2268|53.7 | 802 | 149.3 | 390 | 620.5| 575 | 0 |233
2021 | 424 | 127 | 132 | 965 | 735 | 1185 | 758.7 | 337.3 | 253.3 | 75.2 | 07

*2022 197 | 576 | 69 | 22 | 66.3 | 116.9 | 614.6 | 614.6 | 256.5 | 59.7 12.8
Source: Meteorological Department, Goyt Oy

900

800

700 |

600

ST

500

Rainfall (in MM)

e

400

‘ 300 s

200

100 |

| ull J_._L
I MAR | APR | MAY | JUN [ JUL [ AUG | SEP | OCT | NOV | DEC
| [w20%8] 14 | 407 | 333 | 488 | 395 2142 | 5549 92484288 7.9 | 256 | 68

m2019) 92.8 | 219.8 | 384 | 453 | 306 | 375 | 4472 | 575.9 | 2536 | 249 | 449 | %
52020 1242 | 12 2268 | 537 | 80.2 | 1493 | 390 | 6205 575 | 0 | 239 | 403
| [m2021] 424 [ 127 132 | 965 | 735 (1185 | 7587 | 3373 | 2533 | 752 | 07 | ®

| |m2022| 197 [ 576 | 6.9 | 22 663 1169 | 6145 | 6146 256.5f 507 128 | 81

| o

,/

Average monthly rainfall data of the district Kangra from the year 2018 to 2022
_——//
Page 12 (Khasra No. 723/1) Dhiman
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3'5 Any Other Important Feamre ‘ — (For bl of caod e - Oof)

Kangra District lies be“”ee" 31° 40’ 11°N to 32° 28/ 50°N Iatltude and 75° 32’ 42"E to 77°

06' {11"E longitude. Its altitude ranges from 350 metres to 6975 metres above mean sea level. Based
on altitude: rainfall, temperature humudlty and tODOSIl'E!phy. the entire state is divided into four
agrocllma“c zones and for: admlmstratuve convenience, the entire state was reorganized into 12
dis tnCtS in 1972. Kangra district i one of the most DOpuIated and largest districts of this state The
entire district is surrounded by Shivalik hills and is located at an altitude varying between 650 to 1800
m above the mean sea Ievel (DOA, Kangra (2009). The district has some plain areas touching the
| Gurdaspur district of Punjab in the West and the Una dlstnct of H.P. in the South. It touches Mandi
d,smcts |n the East and Kullu and Chamba in the North.
The present site forms the catchment area of the ChakkiRiver. The Chakii Khad is the chief
tiputary of the Beas which | Joms River Beas near Mirthal Punjab The general flow of Chakki Khad
4t the applied mining Iease area is |n the North- Eastem dlrectlon

3,‘6..' Descm)tlon of the Area in whlch the lease is situated -

The applied mlnlng lease area is situated in the river bed Chakki Khad a tributary of Beas
River Khad. The applled mmlng lease area is situated in the form of a River bed located near the
vilage of MairaBatrah. The general flow of this river in this section is in the North-South direction
near the applied mining lease area.

Page 13 No. 723/4) _Arun Dhiman
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PART-
DESCRIPTION OF GEOMORPHOLOGY
AND MINE DEVELOPMENT

1.1 General

1217

The applied mining lease area lies in Chakki Khad which is a tributary of the Beas River.

khad is a rain-fed stream and originates from Chamba District. The Chakki Khad jg an
bank tributary of the Beas River originating from near Janjru, on the Western sjge of
Dhauladhar range at the altitude of 3212 Meters above Mean Sea Level (Entry af ,
from 880 Meters above Mean Sea Level,(43P/15) near Sanjhi Nalla bordering Chamtg\
district. The Dhauladhar from the water divide between river Beas on the Southern Side anq
river Ravi on the Northern side. The river Chakki flows through Bhatiyat Sub Division ang
then enters Kangra and then flows through the Nurpur Subdivision of the Kangra district. :

the

1.2 Name of the River/Stream Bed on which the Mining Lease Area is situated
The applied mining lease area lies in the riverbed of Chakki Khad which is a tributary of the
Beas River.
1.3  Drainage System
It forms part of the Beas Drainage system.
1.4 Type of Drainage
The primary tributaries above 430m R.L. exhibit a dendritic type of drainage pattern ang then
to its downstream side show a sub-dendrite type of drainage pattern.
1.5  Origin of river/stream
The Chakki Khad originates at a height of about 3212 Mts. near Janera village and joins the
"’M"w; travelling a distance of about 35 Kms. in Kangra and 15 Kms, In the Chamba
’/\2‘ Qlis ot ,; h\e Beas River.
1 ;.0 Alti,\tag 'e’ @ﬂ‘gin
( o '---;:j* M %}.g‘gabove mean sea level in Chamba District. The maximum and minimum
"\_ A \ " iri i”fr/[;m 464 AMSL upstream and 463 AMSL toward the downstream side
N, regpeCtively \pﬂ;é lease area.
1.7 Geﬁ@fﬂy@jﬁéﬁétchment of the River Impacting the Replenishment of Deposits.
In the Chakki River catchment, 05 streams are draining water into the Chakki River. Sansar
Nadi (Left bank tributary), Hatli Khad (Left bank tributary), Jabbar Khad(Left bank tributary):
Bari Khad (Left bank tributary)
Other streams of smaller magnitude are also form part of the catchment area.
Geometry of Chakki
Total Area of catchment =2000.00 Sq. Km.
Area of catchment up to mining site =860.00 Sq. Km.
= .
Page 14 (Khasra No. 723/1)
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B

N T800°E
Legend 1

g_ —— Chakki Khad

D Calchment Lease Area s

[ catchement
[ wetershed . /
ELevation (Meters) /
Value

gy High. 2956
-

Moy 247

15400

(O Project Site

Drainage

B &
k] it 8 I » o Y S 10 2(:<m
I aaa———
b G n-cov; €y i e 75°500°E 76%00°E

Image showing the geometry of the Catchment of the River and the location of the mining lease area
T i

The followlng are the different mgredlents of the Chakki Kha

Number of tnbutanes on nght bank g 0

Number of tnbutanes on left bank : A 5 (&
Stream order up to mmmg Iease area 2 :
The mammum length o the watershed 65{57 Km ’
Maxumum breadth of watershed 26.50 Km

Length breadith ratio = 2.58: 1, Higher the ratio, the hlgher the asymmetry of the watershed.
The cycle of erosuon at the mming lease area is old

¥

Profile of Rlver Bed
Elevation at origin 3 3212 M
Elevation at minin'gwl‘ease area 464 m o 463 m
Total length ofe the river 89-3 Km
Total length of the river up to the Mining area 45.93 Km
Cumulative Elevation Loss ~ 2783M
Pge 15 (Khasra No. 723/1) Arun Dhiman
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1.74 % i.e. about 1,03

Average Slope ek i adious 020
Slope angle at mining lease area

Mining Plan-River Bed

—

Profile E:

Elevatiaon (M.S.L.)

T 20 30 an 50 50 70 80 30 ¥

Distance (Km)
——

,_
wd
=

1.8  Annual Deposition of River/ Stream Bed:-

The Chakki Khad has sufficient capacity to replenish almost equivalent to the stress on the
mining lease area as this stream carries heavy sediment load and deposits it annually on the Tiver
bed. The Khad cut its course all along its length through the rocks of the Siwalik formation, The
Siwalik Group oomprises sandstone, siltstone and clay/claystone alternations in the lower par,
whereas the upper-part* is represented by conglomerates, pebbly bands and sandstone lenses,
ranging in age from Middle Miocene to Lower Pleistocene. The river bed i Is occupied with recent

deposits of minor minerals comprising sand, silt, gravel and pebbles of Newer Alluvium belonging to
the Quaternary age. These sediments are deposited in the shape of channel bars, piedmont bars,
flood plains and alluvial fan deposits. The Alluvium consists of loose sand, silt, clay, pebbles, gravel,
boulders and kankar. It unconformably overlies different formations in different areas. During the
monsoon season, the stream carries a heavy sediment load and deposits it annually on the river
bed.

Replenishment of river bed material is very much dependent on rainfall and run-off from the
surrounding watershed area. The rate of erosion in the watershed area and the ability of various
connecting streams to transport the eroded material in a River have a direct relation with the quantly
of sediment transported in the downstream areas. The degree, as well as the length of the slope.
going to influence the process of sediment erosion. In contrast to surface erosion, mass movements
have always been common on steep slopes. A large part of the sediment load brought from ¢

catchment area of this Khad is deposited due to a decrease in the water velocity near the miid

site.

—

B
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As per the studies, the physiographic and morphometric parame

. ters like relief ratio, drainage
density, drainage texture, bifurcation ratio and sediment delivery r

‘ atio (SDR) depict that the
catchments of the River fall under severe erosion. The Replenishment of riverbed material will be

Jery much dependent on rainfall and run-off from the surrounding watershed area. In contrast to
surface erosion, mass movements have always been common on steep slopes. Therefore, minerals
excavated in a year shall be replenished during the monsoon season and hence, the whole block
shall be exploited every year.

The tributaries of this stream have carved a wide flood plain as the banks comprised of soft
rocks hence, leading to higher deposition in this area. The Stream is approximately 350-450 meters
wide in the mining lease area which gives a better chance of replenishment in this area.

19 The Competency of River/ Stream at the Mining Site

The competency of a river is a measure of the maximum size of the river-borne material a
river is capable of transporting and it is directly dependent upon the velocity of the flow of the river.
The competence of a river increases as the square of its velocity. The maximum load of solid
particles a river can transport is termed as its capacity. The greater the discharge in the river, the
greater shall be the capacity for hauling the sediments. The higher velocities are developed when

——

<

Rl B RN
3 . Y BT o
)

Image showing Competency of River/Stream

P Arun Dhiman *
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Mining Plan-River Bed

1.10  Meandering Pattern of the River near the mining site

uosit
The major river in the study area is antecedent in nature. The sinuosity, braldlng

meandering in the river course are generally noticed, although, in some places, they are stralght
narrow. Due to the increase of the drainage area and the discharge, the river valley becomeg Wie,
on the downstream side with a generally flattened gradient.

During the monsoons, the flood water level rises about 1.50 mts. to 2.00 meters for 5 Shg,
spell of ime. The landform being depositional, the meandering thread con.stantly.changes duri
the rains depending upon the water level. The highest flood el s S S Dot e and the

lowest flood level is the riverbed level.

1.11  Altitude of the Mining Area

The maximum and minimum elevation varies from 464 AMSL upstream and 463 AMgL
toward the downstream side respectively in the lease area. The average width of the applieq leage
area is approximately 90-110 meters however; the total width of river Beas in this pay is
approximatelx 352-450 meters.
. ; h\S
] 1 12° ‘*btsgr &:‘\Qf the groundwater table in the Mining Area, before and post-monsoop,
, ? N :; 5 bcated in the Siwalik system, which consists of the boulders bed ang has
mlnlmum-véat

table but theﬁ/br blated water comes out in the shape of spring at those places where there is ngn.

rﬁ tion capacity. The area is a hilly terrain as such cannot have any regular wate,

pervious-faration available to stop the water from further percolation. After the monsoon period,
the springs can be seen functional in a number of places but the intensity of discharge start reducing
after September and most of the springs go dry after November the major source of water remaing
the course of the Khad where the water is available along the course of khad where the wells are
developed. ; |
The applied area is located in the Siwalik system, which consists of a boulders bed and has
minimum water retention capacity. The area is a hilly terrain as such cannot have any regular water
table but the percolated water comes out in the shape of spnng at those places where there is nor-
pervious formation available to stop the water front further percolation. After the monsoon period,
the springs can be seen functional in a number of places but the intensity of discharge starts reducind
after September and most of the springs go dry after Ndvember and the major sources of waléf
remain the course of the stream where the water is available along the course of a river where
wells are developed. As per information as well as based on the previous and ongoing developmert
works like the construction of Bridges and Bore wells by the HPPWD and I&PH departmen®

respectively, the average depth of the water table is more than five meters Thus, the groundwd®
table shall not intersect with the bottom of mining pits,

_/
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54 Regional Geology of the Area '

breaks are collectrvely deSlgnated as the main Central Thrust in the sense defined by Srikantia
(1988) Mandi Distt. Iymg with the lesser Hlmalaya and the Shtwalik Foothlll compnses rocks ranging
in age from Proterozoic tO Quaternary The oldest rocks are of undlfferentlated Proterozorc age,
comP"S‘"g ca‘b°"a°e°'-'$ phyllrte schlst gneiss, quartzrte and marble. The Ghoghar Dhar
(undrfferentlated Proterozorc age) occurs as an intrusive bod

y wrthln the Chail group of rock. Thls
gramte body is well

-folrated ahd composed Of gnelsses granrte with mrnor aplrte and basic vernlets
The Sundarnagar 9"°up of rocks of the Meso Proterozonc age is represented by quartzite wrth basrc

ﬂows The Shali group of: rocks (Meso Proterozmc) compnses I|mestone dolomite (at plac%

stromatom'c) slate and quartzlte The Subathu consrsts mainly,
shales At the top,

of olive green shales and grey
cat of white quartzrte is exposed: this band of whrte quartzrte has been taken
3, the marker, defining the top of the Subathu sequence The thick sequence of brackrsh and

freshwater sediments |mmed‘|ately succeedlng the fossrlrterous marine Subathu are classrf ed2 as the

Dharamshala formation. The Dharamshala formation is wrdely exposed in the Mandi parautochton
further west in the autochthon these rocks are exposed
smwallk group of the Mlddle Mlocene of the Early Plelstoqene age compnses coarse clastic ﬁuvratlle
deposrts of sandstone clay and conglomerates The quat‘émary sediments (older Alluvium and new
Alluvrum) along promment channels‘ consrstrng of sand 5|It clay, pebbles and cobbles occumng
along present channels of Mlddle to late Pleistocene and Ho[ocene age." The stratigraphic
sequence in the catchment area is tabled as under:-

Table Showing thho-stratlgraphy afi theSiwaIIk Grobp i,

! ~&q
V) \$ .

0 the core of the Sarkaghat antrclrne The

AGE FORMATION ; LITHOLOGY .
Channel Fine'to coarse, micaceous,
AllGvium $and-silt and clay .
HOLOCENE Terrace Grey. sand and grit with,
Alluwum* pebbles of sandstone.; and
W, N 5 lenses of clay .
Fan Alluvium*/ | Brownish grey “clay, ,\sand
Bhangal and ‘gravel with boulders
oot Older Multi-cyclic sequence of
MIDDLE TO UPPER - Alluvium*/Dun " | brown to grey silt, clay with
LE|STOCENE Gravels kankar and reddish brown to
% grey; micaceous sand wnth
\l’x . s o, ceoeey = pebbles
; + | UPPER Coarse sandstone, gnt@nd
leo‘PLEISTOCENE ( ‘SIWALIK conglomerate with local
) 4 SIWALIK — clay beds
VO PloCENE | SUPER | MIDDLE Coarse micaceous
GROUP | SIWALIK sandstone with interbeds of
x ] earthy clay

(Khasra No, 723/1) Arun Dhiman
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——m"’"i-::" - : [OWER — | Sandstone-clay a“emaﬁ\.“'
mioe SIWALIK , = N
Kasauli /Upper | Grey
Dharamshala | sandstone,
siltstone, shale lr
EOCENE -MIOCENE SIRMUR Dagehai Maroon
ILower sandstone,
Dharamshala__| siltstone
Shale, siltsto
PALAEOCENEEOCENE Kakra inectone, T Sandsigne

/ i Geological Survey of Ingj ' i
(Source: a P“b%
Older Alluvium

The older Alluvium is composed of a multicyclic sequence of brown to grey sijt Clay Wit
kankar and reddish brown to grey micaceous sand with pebbles.
Newer Alluvium

The New Alluvium is composed of the terrace and channel alluvium of fine to coarSe.g,.aW
greyish/brownish sand and grit with pebbles of sandstone/quartzite and fine tq
micaceous, sand with little silt and clay.

Himachal Pradesh
DISTRICT KANGRA

GEOLOGY MAP

[ undit fuvialaeohianiotacial sediments
3 Upper Swaik group
=1 Miadie Smwaiik oroup

Recert
Guaernary o

Me-glocens

HMACHAL PRADESH

. e 0 Lower Siwalik
EcceneMocone [ Undiff Dharamshala 6P, Dagshai and Kasauii Formation
Carbran 3 Keplas, Dalhousie end equivalert granites

o — mawese | Morawase [ ] Undiff BuaI.MamraandKaang& Formation

vesoseoivarworoe I Kulu Foramtion
MesoPrateroroc
Pretercrok:

0
Sur dernagar ormation witr Mandi Dalla Volcanics
D Vaiknia Form atior

I

Geological Map of the District Kangra
2.2 GEOLOGY OF THE AREA

with river-borne deposits which comprise Boulders
forming channel deposits. The deposits above high flo,
which comprise Boulders, Cobbles, Pebbles, Sang and

Cobbles, Pebbles, Sand and Silt depost

Arun Dhiman m,ﬂ
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vered with sandy soil where agricy|
¢0

tural fields are developed. In the catchment area, rocks of the
giwalik formation are exposed  which comprises an alternate sequence of sandstone and
da y,smstone. The following table shows the rock's classifi

cation according to age.
Channel Deposits

Boulders, Cobbles, Pebbles, Sand silt
and clay
Boulders, Cobbles, Pebbles, Sand silt
and clay

Terrace Deposits

) unconformity
Dharmsala group- Sandstone, Clay /Siltstone.

The thickness of this river-borne material is at more than 3.0mts. deep as gathered in

giscussion with P.W.D. authorities as they have noticed in the past while digging for bridge
soutments. The area of the lease area submerges during monsoon therefore, no permanent
vegetation is possible in the riverbed, however, seasonal grass grows in the stable lands of the khad.
For the calculation of the quantity of minerals, a two-meter depth has been taken into consideration.

2.3 The Nature of boulders, cobbles, sand etc.
The river-borne material consists of boulde
boulders, cobbles and pebbles are mainly of quartzi

are rounded to sub-rounded in shape.

\ o 3." /
WA, e
f » W R Qraa g SN ik ﬂ_
' \\;\ ......... s 2 ¢
e
)
|

p howing the Nature of Minerals in the riverbed of Area
mage s
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2.4  The nature of rocks and

. hich
. kki Khad bed W
The area is part of the Cha nd around the lease areq ,

. ari ang W
Siwalik rocks are present upstream as well as m. a sl b ) nd sedime q‘l

i nite and sandstone are noticeable which are. ' Nded, "t\q
QUartZBt:E. ?:‘s art, the River passes through the area with a comparatively gepy Slope
wider n‘vr;r widF:h. "l'here will be no change in the river Courzet: . Im"-"n|g N "'l.e Mivey c:l:h'a
mainly guided by the hydraulic gradient of surface water an : ge:kog.ca Gonditiong o lhe"i
as it passes through a strong formation of the middle and lower Siwalik group of rocks. |, the b"t
lease area, the river section is well-defined and is confined between both flanks;

25  The Description of Annual Deposition with Respect to the Geology of 4, Cate
Area,

The Chakki Khad cut ts course through Siwalik rock formations roughly from ghe orgiy
the lease area comprising predominantly massive conglomerate with red ang orange clay as ‘
and minor sandstone and earthy buff/ brown clay stone. The river bed is also occupied yjt,
deposits comprising sandA,t silt, gravel and pebbles of Newer Alluvium belonging to the Quat,
age. The boulder beds are considered the prominent source of river-borne deposits ang
monsoon season the stream carries a heavy sediment load and deposits it annually on the ry,

The tributaries of this stream have carved a wide flood plain as the banks com

prise of soft Tocks
Shiwaliks.

The annual deposition of river-borne material mostly takes place during monsoon Seasy
when the river is in full spate and brings lots of sediments/materials as they move downstream, From
field experience and data collected during monsoon, it has been observed that in this type of Stream,

the replenishment factor is 100% of the material excavated during the year.

The annueL deposition is around six cm to 25 cm in general depending upon the location. Due tothe
-4 SO :

r rgiﬁgr‘als from the area, this section of a stream creates conditions conduci

‘u;s fully replenished by sediment transport during periods of higher fiows

2 r%_u;z/ seasons. Hence it has been observed that in this type of stream, fre

/ of the material excavated during the year.

excavatign ©f |
for depbsfid
or def

"/’ %

Q" f4

vy
(3) ' RESERVES ESTIMATE

3.1 Percé’ntabe-wise Distribution of stone, gravel sand etc,

Page 22 (Khasrs No. 723/1) Arun Dhiman

REG.NO. - H.P/R.QP

61



J

1226

M””"g Plan-Rlver Bed

The total river bed material obtamed is classified into the followmg four categones The percentage
o each category of mineral is given below:

N - : {For Extraction 9! Sand Stone & e & Bajri)

Table showing the Percentage of minor mineral constituents

Estimate of Geologlcal Reserves of Each Mmeral !
An average of specnf c gravnty i.e. 2. 25 is taken mto consuderatuon for the calculation of mmeral

Availability of minerals (In Percentage)
Mineral Percentage Size
[
Boulders 40% 40 mm. to 60 cms
4 Bajri 25% 5 mm to 40mm
Sand 20% 2mmto 5 mm
o e
Silt s 15% . | 2mmto5mm
Availability of mmeral (In Percentag t dv"f o,» \
= Boulders
mBajri
a Sand
u Silt/Clay
P ; (TR T TR0 e i N
Pie chart of Availability of minerals.(in PWCMﬁg.G) 3
32

|
Dotentla| in the area of Mmlng purposes ‘As per lnformatlon gathered as well as based on the

brewous and ongoing devglopment works like the constructcon of Brldges and Borewells by the
HPPWD and I&PH departments respectlvely the average depth of sedlments in and around the

""ﬂg lease area is more than 5 meters. As the area applied for grant of min/ng lease lies wrth:n the
HFL of the Chakki River, the whole area:_measunng 28962 Sq.m. shall be available, for mining
Purposes, however, 27500 Sq.m. area shall be considered for the mining after leaving a 2.00-meter
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3
(For Extraction of Sand Stong ¢

Mining Plan-River Bed 2 ")
this information, the following 9e°'°gi

buffer zone from the mining lease boundary. Based 0N S
vailable € areg:
reserves are calculated up to a minimum 5 meters depth only in the a T ea: .
mineral con
Table showing geological reserves of minor min

: P
ESTIMATION OF MINEABLE GEOLOGICAL RESERVES UP TO EIVEMETERS (IN
MINEABLE AREA

Total Mining Lease Area 27500 Sq

Net Mineable Area Available %‘
Depth 226
Specfic Gravity 309?;75 MT Y

Mineral Potential —

However, as the mineral replenishes every year, the reserves are always renewable

shall not exhaust as such geological reserves in river beds have no relevance to the production

3.3 Estimate of mineable reserves of Boulder, Bajri (gravels) and Sand
The average depth of sediments in the Mining Lease area is expected to be more than 5,

meters in the whole applied area; however, considering the guidelines of Himachal Pradesh r,,,
bed mining policy the Mineable reserves were computed in the Lease area up to the two-mef,
depth. The entire area lies within the river bed hence, However, 27500 Sq. m. is considereq f,,
mining after leaving a 2.00-meter buffer zone from the entire lease boundary. The Mineable reserye,

in 27500 Sg. m area up to the depth of two meters are given below:
Table showing estimated reserves of minor mineral constituents

ESTIMATION OF MINEABLE RESERVES UP TO TWO METERS

TOTAL APPLIED AREA 28962 Sq.m

TOTAL MINEABLE AREA AVAILABLE 27500 Sq.m

BEFTH > 7 a Ty 2 M.

SPECFIC GRAVII; zm?e;\ 225

AVAILABILATY L {including Waste) 123750 MT
S & % )8

3.4 Estimate d'e‘,bositign A ent constituents of mineral of mineable reserves of the
boulder, bajri (gmi}éiéjrafr’lfarﬁﬁd

The applied areé forms a part of a stream bed covered with stone boulders, bajri and sand
deposits of channel alluvium. The proposed maximum annual extraction of RBM from the mineable
applied area is 123750 metric tonnes per annum. Due to the excavation of minor minerals from the
applied area up to a depth of 2 meters only, this section of a stream creates conditions conducivé
for deposition and the area gets fully replenished by sediment transport during periods of highe'
flows i.e. during the monsoon/rainy seasons. It has been observed that in this type of stream, ¢
area excavated gets fully replenished with sediments during the rainy/monsoon season every Y&

season (i.e. Non-working Season). As the mineral replenishes every year, the reserves are aWwaf*

Page 24 (Khasra No. 723/1) Arun Dhiman 9
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4

g pian-River Bed

Minit =
e ______(ForExtraction of Sand Stone & Bajr)

~ _wable and shall not exhaust = e
reneW as such geological reserves in riverbeds have no relevance to the

. coduction size. Thus, it is feasible to extract 123750 metric tonnes of RBM/year

) MINE DEVELOPMENT AND PLAN OF PROGRESSIVE MINING

n Pﬂ%

The boulders and pebbles admix with the river sand shall be brought to the already
established stone crusher unit in the name ang style of “M/s New Shiva Stone Crusher” and after
screening/washing the stone and bajri shall be used for the manufacturing of grit and M-Sand and
the sand shall be sold in the open market. Further, waste material i.e. Silt does not have any market
yalue and this material will be used for rehabilitation work. To calculate the mineable reserves, the
following points are taken into consideration.

1 A Geological map was prepared (Scale 1:2000) and main Litho-units were marked on the plan
to know the surface spread of each unit.

2 The different constituents of river-borne deposits such as the boulder, bajri, sand and silt /clay
based on size classification were considered for reserve calculation. However, It is not possible
to mark these units separately on the geological map as such two different locations in the
Mining lease area were identified already 1-meter height in the Mining lease area and material

from different locations excavated was separated into different sizes and percentages worked

S
, r'x B?

L3

Keeping in view the replenishment factor, the whole block shall be explored every year.

Arun Dhiman

Py
. (Khasra No.. Z REG.NO. - H.P./R.Q.P/25/2/2019

64



1229

e

Mining Plan-River Bed (For Exracton o Sang g,

4 The mining shall be unde

permitted by the competent authority. - r .
owever as per "
5  Since the applied mining lease area lies within the H per the rivertq dn

policy, out of the total applied area measuring 28962 Sq.m. only, 27500 Sq.m. ar, . "Ming
considered for the mining after leaving a 2.00-meter buffer zone from the Mining by
boundary to keep safe distance from the adjoining lands as well as to ayoig any

rtaken manually and mechanical mining may be ""denak%
e .

exploitation of the minerals
Table showing total applied and mineable area

| Total Mining Lease Area 28962 sqp, }
' No Mining Zone/Area 1462 sqp, i
Net Mineable Area Available 27500 sqp,

6  The total available mineable area is 95% of the total applied mining lease area.

Graph Showing Total Mining Lease Area and Mineable Area
35000 AREA IN SQM.

30000

II@

T —

—

\TGUsty,

Total lmneas % = =
ITEAE No Mining Zone/Area Net Mineable Area

Area
2Areain S Available
qm. 28962 1462 27500

Graph showing Mineable area ang total potential

7 The average specific gravity of the minor mineral has been taken as 2.25 for the calculatiO"d
reserves and two-meter depth is taken for the calculation of res |
, erves.
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ESTIMATION OF MINEABLE RESERVES UP TO TWO METER
Net Mineable Area Available
27500 Sgq.
Depth 0 g M?r -
"gpecific Gravity .
~Mineral Potential 2 ' 12327.: MT

: _Tff_lf showinihefotai available mineable area and the potential mineable area
—VEAR TOTAL MINEABLE AREA

| TOTAL MINERAL POTENTIAL
AVAILABLE (In Sq. m) (In MT)
st Year 27500 123750
2nd Year 27500 123750
“3rd Year 27500 123750
4th Year 127500 123750
5th Year 27500 123750

TOTAL

140000

120000

100000

80000

60000

40000

20000

0

27500 27500 27500
= K 1

¥Net Mineable Area Available 27500 27500

r 5% 14 Y “i2a7s0 123750 123750
Mineral Potential (In 123750 123750 123
MT)
: d year-wise potential In Five Years
.wise Mineable area an
Graph showing year
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Mining Plan-RiverBed , __{For Exiracton of Sand Stong
9 The Mineable reserves have been calculated as per the available reserves in the minesb\k

area after leaving no mining areas/Buffer zones.
Table showing five years of mineral potential in the Mining lease area

YEAR Boulders Bajri Sand Silt/Clay Minera|
40% 25% 20% 15% Potentia)
(In MT)
1st Year 49500 30938 24750 18563 123750
2nd Year 438500 30938 24750 18563 123750
3rd Year 49500 30938 24750 18563 123750
4th Year 49500 30938 24750 18563 123750
5th Year 49500 30938 24750 18563 123750
TOTAL 247500 154688 123750 92813 618750
700000 TOTAL POTENTIAL
618750
600000 g
500000

200000

123750 123750 123750 123750 123750

100000 ;r_ EE o
|
5 |

oPOTENTIAL (INMT) 123750 123750 123750 123750 123750 618750

Graph showing Five Years of mineral potential in the mineable area

Arun Dhiman
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- —
ining Plan-River Bed = ;
1 = : : «_ (For Extraction,gf Sand Stone & Bajr)
YEA ’
RWISE MINERAL PRODUCTION
50000 - -
45000 8 ” p 7/"
Ve
40000 Sl ——
: S| §
35000 o 5
30000 N T ==
. 25000 T =
20000 {
15000 ) |
10000 i Y
2
5000 ; 58
0 e L ' s
istYéar | 2nd Year 3rd Year 4th'"Year, | 5th Year
= Boulders | 49500 49500 49500 49500 49500
‘= Bajri 30938 - 30938 | 30938 30938 30938
= Sand 24750 24750 24750 | 24750 '| 24750
[=SiliClay | 18563 18563 18563 18563 18563
_-‘_ e ™ ‘ } 5> L
y Graph ;howing M,‘q;ml Wise Material Handling In Fjve Years
0, ' |
‘-‘3' Year-\lee Productnon Detall i Y 4
[
i} A The Chakki Rlver gets replenlshment dunng monsoon and wunter rains when the nver gets
f\eavy load. The river Ievel is ralsed up to 1 510 2.00 meters sometlmes even during the non- ralhy
e mining operations have been planned in full bloeks up to the depth of 2.00 metres to glve a
beﬂer chance for complete rep'emshment The worked-out block shall get replehishment durifg
Monsoon and winter rainy seasons for recharging the worked-out drea and the worked-out area shall
be  fully replenished. Total 27500 Sq. Meters of the area shall be available for work every year.
b‘ﬂe 29 (Knasra No. 723/1) Arun Dhiman
REG.NO. - H.P/R.Q.P/125/2/2019
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Mining Plan-River Bed m—— e
4.2 (a) Development and Production in the First Yu:::(l’lTD ogramml _ %
‘ ion Pr » Mining i
During 1* Year of the development and produ 98 prope,

- &
7500 square meters only. The production of each mineral Constituent will be ag Under. "t
? ! Table showing the Production of Each Mineral In the First Year

49500

BOULDER

BAJRI 50938

SAND 24750
18563

SILT/CLAY .

TOTAL ' 123750

Production of Mineral in First Year
(nMT)

l

Boulders |  Baji |  Sand Sil'Clay | TOTAL
| [@Mineral| 48500 | 30038 24750 18563 | 123750

Graph Showing Production of Each Mineral in the First Year

Afforestation — The whole of the area is within the high flood level, therefore there is no possibility
of any plantation within the lease area. The leaseholder shall find out suitable palace in consultation

with the concerned Gram Panchayat near the lease area and raise the plantation of local species.

Protection of banks — As the whole of the mining lease area lies within the High Flood Levels o

Chakki Khad, no retaining structures can be constructed,
Waste dump - Although, the waste material present in the mining lease area in the form of sits

inseparable, however, the majority of this material shall be used in the approach road works. Als®

the leaseholder shall dump the waste material if any generated near the stone crusher site 3%

should also find out the possibility of using the material in road filling, Granular sub-base (GSB)
road works and plantation works etc.

Page 30 (Khasra No. 723/1) Arun Dhiman
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R,ver Bed ==

i

P’ — -
' ent and Production Pro — s ifFor Extraction of Sand Stone & Bajri)

1;}(lﬂ g the 2" year mining is. Proposed in the 27500 : ear (Plate No. - 1)

| Constituent will be as under:- quare meters only. The production of
’d' i Table showing the Production of Each Mineral in the Second v,
ear

BOULDER 49500

BAng | ‘ 30938

5 : 24750
, e 18563

il 3 ; ; ¢ 123750

Productron of Mmeral in Second Year

% N
| /B N2\
G TR
E 3‘ v d’(—j\w 3 i
E ¢ ’{'f"c,\‘?‘ } o)) : ;

- | Boulders Sit/Clay | TOTAL
SMINERAL| 49500 30938 24750 18563 123750
L\_ 3 ¢ o ; 2 3 v, g
Graph $howing;Production of Each Mineral in the Second Year

M'm’t‘tmn The whole of the area is wrthm the h|gh ﬂood level, therefore there is no possibility
"'VP'antatlon within the Iease area The Ieaseholder shall find out suntable palace in consultatlon
1 e °°ncerned Gram Panchayat near the lease area and raise the plantation of local species.

fon of banks — As the whole of the mining lease area lies wuthrn the High Flood Levels of

M’Khad no retalmng structures can be constructed
dump ~ Although, the waste matenal present in th

"ele, however; the majonty of this material shall be
generated near the stone crusher site and

Granular sub-base (GSB) for

e mlmng lease area in the form of sllt is
used in the approach road works. Also

Sholder shall dump the waste material if any
Ay
g, nd out the possibility of using the material in road filling,

s
and plantation works etc.

Y . Arun Dhiman
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Mining Plan-River Bed
4.2 (c) Development and Production Prog

During the Third year, mining is proposed in the

of each mineral constituent will be as under:-

ramme during 3rd Year (Plate No. - |V)

(For Extraction of Sang 3,0%
(]
e,,,u

27500 Square meters only. The p’°duq»
on

Each Mineral in the Third Year

Table showing the Production of
49500 .

BOULDER
BAJRI 30938
SAND 24750
SILT/CLAY 18563
TOTAL 123750
l Production of Mineral in third Year
(In S

I f tm

s
'E
|
|
|(
| (N s =
[
' r
| | Boulders | Bajri Sand Silt/Clay
. ] ol g = | __ Silt/Clay TOTAL
| [WMINERAL| 49500 | 30038 | 24780 18563 | 123750 |

Graph Showing Production of Each Mineral in the Third Year

Aff o T -
orestation ~ The whole of the area is within the high flood level, therefore there is no possibility hl

¢ I
o-t:r:: plantation within the lease area. The leaseholder shall find out suitable palace in consultation
:n t € concerned Gram Panchayat near the lease area and raise the plantation of local species
rotection of — ini .
. 0 banks. As the whole of the mining lease area lies within the High Flood Levels of
Chakki Khad, no retaining structures can be constructed

Y generated near the st ite and
should also find g - stone crusher site

uld also find out the possibility of using the materia| jn road filling, G 3B) fo
road works and plantation works etc. 9, Granular sub-base (G

Page 32
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r panRive! B

,W veIOP‘“e"t and Production P’°9ramme &u"n .
};l ingthe Fourth year, mlnlng IS proposed in the el

© gWLTICLAY 18563
L |
T0TA L f ¢ 123780 |
Production of Mineral in Fourth Year |
r——_ =1
[
k |
£
|
" Boulders | Sand Silt/Clay TOTAL
“MERAL 49500 ) 30938 24750 A 18563 1237501%_“

‘Graph showmg Proquctlon of Each Mineml in the Fourth Year

A""'Ma'don The whole of the area |s wuthm the hlgh ﬂood level, therefore there is no possnbmty

u“"YDiamat»on wnhm the Iease area The Ieaseholder shall ﬁnd out suntable palace in consultation
m‘m@ concemned Gram Panchayat near the lease area and raise the plantatlon of local spectes

- ction of banks — As the whole of the mining lease area lies wuthm the High Flood Levels of

hakk' Khad, no retaining structures can be constructed =
d“"‘P Although theI waste matenal present in the mmmg Iease area in the form of silt is
b, h0wever the ma;onty of this material shall be used in the approach road works. AIso
leaseholder shall dump the waste materil if any generated near the stone crusher site and
380 fing out the possibility of using the material in road filing, Granular sub-base (GSB) for

"orks ang plantation works etc.

ey

Arun Dhiman
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Mining Plan-River Bed (For Extraction o 5,
4.2. (e) Development and Production Programme during 5th Year (Plate No. 1w
During the 5™ year, mining is proposed in the 27500 Square meters onjy. The p

ineral Constituent will be as under:-
e ee Table showing the Production of Each Mineral in the Fifth Year

49500
BOULDER

30938
isis 24750
SAND :
SILT/CLAY 8563
TOTAL 123750

Production of Mineral in fifth Year

Boulders |  Bajri Sand Silt/Clay TOTAL
’ \WMINERAL| 49500 30938 24750 18563 123750

Graph Showing Production of Each Mineral in the Fifth Year
Afforestation — The whole of the area is within the high flood level, therefore there is no possibil
of any plantation within the lease area. The leaseholder shall find out suitable palace in consultali"
with the concemed Gram Panchayat near the lease area and raise the plantation of local speces
Protection of banks — As the whole of the mining lease area lies within the High Flood Levels
Chakki Khad, no retaining structures can be constructed. 1
Waste dump — Although, the waste material present in the mining lease area in the form ofsi“;
inseparable, however; the majority of this materia| shall be used in the approach road works. NS“;

REG.NO. - H.P/R.Q

|
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RIVO' Bed' ¢y . i
P lan= T . (For Exlracllon of Sand Stone & Bz & Bajri)

. = (13
eh"'der shall d me the wans matenal if any generated near the stone crusher site and

lﬂ Jiso find out the POSSlbI'ItY of using the material in road filling, Granular sub-base (GSB) for
¥ sl"’ and plantatron works etc, ;

(0"

2

s

End .use of mlneral

There is @ huge demand for construction matenals like coarse aggregate and. fine

e required in °°"Stmd10n ‘works. The boulders and pebbles shall be used for the

" facturing of grit in the already establlshed stone crusher unit in the name and style of “M/s

shiva Stone Crusher' "and after SCTeemng’Washrng the stone and bajri shall be used for the
anufacturing of grit and M-Sand and the sand shall be sold in the open market.

The majority of waste material shall be used in mining leases and other approach road works

,,owever-_'f any waste mﬁa!terlal remains, it shall be dumped in the adjoining land of the mining

Ie;senolder.

A

"“ Detail of Road Transport -
" The mining site is located in the river bed of Chakki Khad near the vrllage of Miara Batrah
The site is approachable through a Ilnk road ongmatrng from a place known as Naga Bari on the
pamankot—Mandr Natlonal nghway 154 The site is located at a distance of 10 kilometres from the
Naga Bari Village.
meclbrlrty of transport up to the mmmg lease area o o

" The lease is in the rrver bed and thefe is very low to no traff ic from the mlnrng lease area to
mestone crusher site. The extracted matenal shall be transported to the stone crushing unit located
near the lease area. The lease is in the nver bed and there rs very low to no traffic from the mrnrng

lease area to the stone crusher snte however for the transportatlon of the loaded vehlcles to the

nearest approach road the vehrcles may pass through prlvate as weII as Govt Lands. - The pro;ect
Pfoponent shall make necessary arrangements between land owners (Pvt & Govt.) and wrll take
care of other issues if any of his own for the mineral transportatlon to the nearest road.

As per the proposed productron 123750 metrlc tonnes of matenal shall be transported ina

pear by trucksltractors f,-om the mmmg lease area up to the stone crusher unit. Further 105188
etric tonnes of material

P,
e 35 (Khasra No. 723/1) Arun Dhiman .
REG.NO. - H.P/R.Q.P/25/2/2019

74



1239

(For Extraction of Sang g,

e - Ong 2 ‘
Mining Plan-River Bed : a'q |

PART -l
ENVIRONMENT MANAGEMEN

(1)  BASELINE DATA

A. Detail of Population Distribution
" Table showing population Distribution of Surrounding Villages

T PLAN

T""g o 5 Ry
5SS 53 24
]
Sr. No. Name of Villages ‘,‘_’i = 2 Eg
a wa
1 Q
834 437 | N
1 Maira Batrah &
27 164
2 KhanniUparli 3 ] &
. 295 157 1
3 Gudli _\38‘
4 Chaugan 208 111 97
—le o

Polulation _
uratl

MairaBaﬁ';h KnniUparIi

Chaugan
& Total Population 834 327 295 208
& Male Population 437 164 157 11
= Female Population 397 163 138 97

Graph showing Details of Population Distribution
1.2 Socio-Economy of the Village
The general economy of the village is agriculture and animal husbandry based and Pe°P|°
go to find out job opportunities in flung industrial areas outside the state of Himachal as there is ™
industry in the nearby area. Therefore any job opportunity created by any entrepreneur may be o
small magnitude and shall add to the eéconomy of the people. The people who are offered jobI"
mining as well as in the stone crusher shall be local employees at the door and such workers i
off hours shall be able to look after their retinue agriculture and livestock.

J“/
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Detail with 5 Kms. Radius (Imag;Encrl;serd

Table showing Details of Surrounding Villages

- [For Extraction of Sand Stone & Bajn)
as Plate No. - 4)

c
47 S £ = | ‘% g |2£
: | 352|337 8558
— - P o .= A
Name of Villages s €4 £ | 88| 28 |a%1
0. o -2 ~ =T 2T - 2
5"" a - g [ oE
3 B 0 = £ 5 = £ 3
(~] ° |~ =~ © ©
0 - 5 2 & &
[ c = 2
S L =~ (3] <
1/ MairaBatrah 834 308 63 37 31 151
2/‘ KnanniUparli 327 155 27 80 17 19
3/ Gudli 295 93 17 52 13 1
[ |Chaugan 208 72 7 | 41 8 6
L—" -
‘ . B i .. | Unirrigated | Culturable av‘::;aun::o]
‘ Total | Totalarea | Forest(in" ) 5n4(in | waste (in cultivation
Population | (in Hect.) Kecl) Hect.) Hect.) (in Hect.)
- " WairaBatrah | 834 308 63 | 37 u 161
M 327 155 27 80 17 19
3 Sudi 295 9 Ly o s u
MChaugan 08| 72 " “ : —=¥
Graph showing Geéneral Land Use Pattern of Surrounding Village
ey 7 . Arun Dhiman )
(Khasra No. 7291) REG.NO. - H.P/R.Q.P/25/2/2019
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. For Extracti
Mining Plan-River Bed Corkx 7251 of Sand S &

=
1.4 AGRICULTURE
Agriculture is the main occupation of the people in the district, having different types of .

and agro-climate conditions which are quite suitable for the growth of various types of cg,
vegetables, temperate and stone fruits and other crops. The major crops grown in the district are
wheat, Paddy, Maize, Barley, and Millet. Besides these, potatoes and a variety of vegetableg ke

green peas, cauliflower, cabbage, spinach tomatoes, etc. are also grown in the district. The econ

—— . e

is mostly agrarian and the majority of the population depends on agriculture and activities allieq tojt
for eaming their livelihood. Most of the land is un-irrigated and depends upon the rainy season, p
of the lands are irrigated and the irrigation facilities are provided by lifting water from streams, shalloy '

Dug wells and medium to deep tube wells in the valley area. The source of water type of irrigatio
can be classified into the following five classes.

n

1 Lift irrigation scheme
Well used for irrigation

2
3 Well used for dbmestic purposes
4 Kuhls
5 Tube wells

The water flows throughout the year in this khad. The land holdings in the district are small
and scattered. The farmers grow more than two crops in a year so as to get maximum production
from the land. The crop rotation followed in the district is:

l. Maize- Toria-Wheat - -

< 4BS 18 SN
In. Maize—Po}aft_gs’Fso « G\o\
s _ ),

. Maize-fofia
v Paddyf?l\@ atfé{}":’ %_Wo
V. MaizeWheat ‘%j/%g

WoZaN QR
are

O 7 . §

other pulses. Be;%\esvlﬁégé?ﬁ , Ragi, Mustered, Seasmum and Sugarcane are also grown in
the district. Peas, Canots:E;bbage. Ladyfinger, Tomato, Brinjal, Capsicum, Cauliflower, Cucumber,
Pumpkin etc. Vegetables are also grown. About 95% of the total cultivable area in the district is rain-
fed. Hence the production of the district mainly depends upon rain.

Table showing Crop Pattern Surrounding Auctioned area

—_

1

o

—

-

[June July ’Aug Sep |Oct [Nov |[Dec |Jan [Feb |Mar Apr May
]
I Maize Wheat Maize
jmize Toria Wheat Maize
f Maize Potato Wheat Maize J
i tato Maize ’\
[ﬂalze Potato Pota |

I

(Khasra No. 723/1 Artin Divas .
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— (For Extraction of Sand Stone & Bajr)
French.
Bean/Tomato/brinjal/CapsicumCucubits
m Sarson/Raya/G.Sarson i
Wumeﬁc Potato Wheat A Ginger
Paddy Wheat
W . ¢ Barseem : ‘
e Potato
Kathi Mash B. Sarson/Raya/G. Sarson/Taramira(Eruca Sativa)
i
Mash Wheat
Maize* Mash ; Wheat
Arhar :
at 1w %
= pr
4 "—’ G 7 s
/993 * < 2
Table showing area under Different Crops in H — 8 & 3
Table showing Area under Different Crops in Hectares at Kangra District = :
P o' g % » ] . %
- [ - siins - [4]
i || 88 | £|3| 5| B2 55| |88
> 2 = &« ‘@ @ a S E | .85 5 () 3
5 i U—

‘4-15 74848 | 53198 | 34698 30é7 1999 498 168268 38 3836
{ 3! z ' { s
ME16 | 80673 | 56440 | 36902 | 2265 1859 | 10 | 187149 | .. | 21 | 2501
e ' : £> - - > :
847 | 86828 | 56610 | 33511 | 2566 | 4 | 4170 | 103 | 183792 2 | 23 | 2383
118 | 80627 | 56610 | 33511 | 2566 | 4 4170 | 103 | 177591 | 2 23 | 2383
1849 | 84667 | 56440 | 33015 | 2265 | 2 | 4068 | 96 | 181453 | 3 | 21 | 3057

¥ Directorate of Land Records, HP
i
b " . Arun Dhiman '
b (Khasts No. 1231} REG.NO. - H.PJR.Q.P/25/2/2019
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Mining Plan-River Bed
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Graph showing Area under Different Crops in Hectares

Table showing Production of Different Crops in MT

Table showing Production of Different Crops in MT at Kangra District

—
7]
- c c .‘
- © [} > o [ on - = - o
s | 3| 8 |s|ZB|3|§ |22 |35/2)8)|%
> s = | g (%[ & §E | F8 | § s | 2
(3] o o o o
'8
[ 201415 | 146878 | 83219 | 56274 | 4936 1329 | 277 292913 267 | 1498
} 2015-16 ’ 176208 I 116969 ! 55301 | 3656 1529 6 353669 147 | 1420
f 2016-17 I 190985 [ 125815 [ 50512 | 4958 4 8038 97 380409 1 162 | 1371
2017-18 ,1531341 125815[47527 4958 | 4 8038 97 339573 1 \ 162 \ 137
F 2018-19 l 190478 1 123297 } 51511 ! 4371 2 7509 85 377253 1 \ 89 \ 181
A
Source: Directorate of Land Records, HP 4
(Khasra No. 723/1) Arun Dhiman
REG.NO. - H.PJR.Q.PI25H" l
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Table showingArea & Production of Vegetables in.Tonnes .

s | Area & Production of Vegetables (Distt Kangra)
f‘.\ X [}
!  Potato (?théi" Vegetables
. Year A 3 '
Area (In - Production (In Area (In Production -
Hectares) Tonnes) Hectares) (In Tonnes)
01515 Py 16880 8055 173661
2 — =
\;:ﬂl¥ 1230 15660 82?; : 180706
e
e TS . Ze
01g.5p 1250 16660 9069 167360
e Disctorate of Land Records, HP
_Arun Dhiman

ey chasra No. T2/1)
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Mining Plan-River Bed —_— '
l 200000 - Y
| 180000 '
| 160000
140000
120000 |—
00000 |
80000
60000 |
40000 |—
20000 |—
LA AL ALA
= Potato Area (In Hectares) 1810 1230 1400 990 1250
ilPotato Pr})g::(tei:; (In 16880 15660 17920 14030 | 16660
| '= Other Vegzéﬁ::)Area (In 8055 8267 8283 8230 9069
L E‘e’ Veg:?g:f:e‘:{““‘:m" 173661 | 180706 | 181537 | 149071 | 167360

Graph showing the production of vegetables in District Kangra

Table showing Net Irrigated Area of Kangra District by source in Hectares

Table showing Net Irrigated Area of Kangra by source in Hectares
P T
Padisties o
7 /tf als N “Ta Other Tube Others Total
N g ';? Wells Wells Source
7 e ': ;
%
\\ 2R /
2010-11 "~~§"/ess ‘/..‘ 114 4400 31166 35684
~J 2
2011-12 ; 114 4400 31166 35684j
L2016-17 11 4514 31162 35687
Source: Directorate of Land Records, HP
Page 42 (Khasra No. 723/1) Arun Dhiman
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mglng _f’_a";R';‘er Bed_ adt _— I (For Extraction of Sand Stone & Bajri)
40,000 — i R
35000 —« l
30,000 i
$ 25000 — ?
§ 20,000 | ‘
T 15,000 |
10,000 |
5,000 l
Canals Tanks | Other Wells | Tube Wells g;zf; | Total | |
0201011 4 o | 114 400 | 31166 | 35684 | |
#2011-12 g, = 0~ 114 4400 31166 35684
w2016-17] 11 0 0 4514 | 31162 35687

Graph showing the Net Irrigated Area of the District Kangrafrom 2010 to 2017

1.5 HORTICULTURE

The topography and agro-cllmatlc condmons of the district are qmte su:table for the productlon of
‘ vanous fruits. The topography of the dastnct can be grouped into three categories namely Hngh hill
areas located at the hlgher elevatlon mid-hill areas and low-lying valley areas Fruits of various kinds
depend upon the terram climatic condition and soil grown in the district. The Main horticulture
produce of the area can be classified into four categories:

1 Citrus Frwts i -:;-T'T S
. z Sub—troplcal Fruuts o 3 “ /: Y

Nuts and dry fruvts : N
4 Other témperate fruuts '

The following table shows the area under cultivation
'{ablo showing area under Each Ca

"..-\A "‘e-""ﬁ' J

% i o
Q@c\h f'ﬁf‘ ‘mf'vpﬂ(angra.

\,

q.'nfm.ln vastﬁcr

Table showing Area (In Hectares) under an Frum in Kangra
Viad | | OcTiphenl | WEA | - | 0o v Ares
2'014-1|5 1449 782 10270 26939 - 39440
2015-16 1444 763 10317 27291 139815
;016-1,7 1510 771 ]0581 27291 40571
’#017-18 1510 = M 10581 27709 40571
2018-19 1530 734 10629 27803 40696
St:urce: Directorate of Horticulture, HP &
Page 43 (Khasra No. 723/1) _ Arun Dhiman
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Mining Plan-River Bed (For Extraction of Sand Stong
= & a.h)
Area in Hectares under Each Category of Fruits in District
Kangra
!
"2014-15 |
82015-1 |
2016-17
®2017-18
1201819 |
| 0 | N, 7= . T
Other Tropical  Nuts & Dry Citrus Other Sub Total Area
‘ Fruits Tropical Fruits
Graph showing the Are:l;der Each Category of Fruits in the District
Table showing production under Each Category of Fruits in the District
F Table showing Production (In MT) under Each Category of Fruits in Kangra
Other Other Sub Total
Year Tropical Nuts & Dry Citrus Tropical Production
Fruits Fruits
2015-16 3067 - 289 16224 32606 52186
DO‘IGJ 7 2424 214 16057 27494 46189
r 2017-18 2010 238 14676 19153 36077
="
{— 2018-19 1877 215 15951 23386 41429
_‘_——/
/ 2019-20 2048 233 16330 20874 _ﬁ‘b
Source: Directorate of Horticulture, HP
(Khasra No. 723/1) Arun Dhiman 9
REGNo - HPRAPISVH!
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[an-Rlver Bed ;
yningff et Y e . (ForExtraction,of Sand Stone & Bajr)
(60000 ,,__kr ' ~ |
, P °d“°t'°" (Inm MT) under Each Category of Fruits in Dlstrlct
_ Kangra
gooo0 —— —  ————
4'0000 . m2015-16
u2016-17 ;
#2017-18 |
30000 —m2018-19
®2019-20
20000
10000
' Other Tropical Fruits ~ Nuts & Dry Citrus  Other Sub Tropical Fruiffotal Production |

N
Graph showing Production under Each Category of Fruits in the District

15 ANIMAL HUSBANDRY

 Livestock is the main wealth next to the agncutture of the predommant population of the
district. The entire terrain ln the dlstnct is mountainous wrth high slopes and deep valleys. The
development of agnculture therefore broadly depends upon the development of animal husbandry
Anlmal husbandry has several dlrect and indirect uses for a farmer and so it is an almost mtegral
par1 of agriculture. To improve the fertility of the soil and to plough the fields, they need animals.
Besides this milk and wool are also needed by the people. ‘The people ‘keep the following kind of

animals:-
1 Cow
3 Sheep
5  Mules 6
7 Camel : kg 8
i & Dogs P o W <2 ;
i g A 1 ey dHP 2 5
Table showlng Anlmal Husbandry Population in Dlstrlcﬁ(‘ T
Wear Status Period/Cattle Buffaloes | Sheep | Goats | Horse
: Crossbreed | Indigenous Male | Femalé : Pogias

Bulls | Cows | Bulls Cows
45566 | 12648 | 137071 | 84628 202694 | 3781

@12 | Kangra | 39896 | 182351 | 91316

B
Source: Directorate of Animal Husbandry, HP

(Knasra No. 7231) Arun Dhiman
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Mining Plan-RiverBed —in '9"3(53(?«13,0“”

| 250000 | n

| |

202694

| 24000 182351

|

j 150000 137071

100000 91316
|
i
‘ 566
50000 | 39896 A4
0 -— ‘ —— —
Bulls Cows Bulls Cows
| |
Crossbreed |  Indigenous Male | Female !' '
Period/Cattle Buffaloes ‘ Sheep ‘ Goats | Horse 2
‘ Ponies
Graph showing Animal Husbandry Population Kangra District 2012 =
Table showing other Livestock census of District Kangra

Other Livestock

Mules Donkeys Camels Pigs | Yaks Others Poultry Dogs
4068 390 16 637 54 4 366296 | 40965

400000

350000

| 300000 |
I 250000 |/
200000 |
l 150000 |

( 100000

| 50000 | 40965

: 4068 390 1
/ 0 6 637 , 54 4 :

' ;

| - Mul?s Eonkeys Camels Pigs Yaks Others  Poultry D°gf,, -
O i s Swis - AR

Graph showing other Livestock censuses of the District
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yping pveiivecBed o L ' (ForExtractionof Sand Stone & Baj")
.7 FISHERIES '

Kangra District is blessed with vast and variegated fisheries resources in the vast netwbrk of
perennlal rivers, streams, Khads and fast-flowing cold waters, harbouring a wide variety of tropical
species of fish. The river system in the District constitutes river Beas and fts tributaries namely
GajNeugal, Manjhi, Benera and many other perennial small Khads. The following prominent varieties
of fish families are found in the river and streams of Kangra District.

Mahaseer

Gid

Trout

Mirror carp

The main source of fi éhery cultivation is in the Pong Dam reservoir Fishing in this water is
requlated by fisheries Ieglslatlon under the Himachal Pradesh Fisheries Act, 1976. Fisheries
development in Pong Reservour has helped in the rehabllltatlon of the families displaced due to

inundation. Small fishes are spotted on,‘the Beas River where the water is dgep and stagnant.
Table showing Annual Production of Fisheries and Its Value of Catch

Table showing Annual Production of Fisheries at Kangra District

TOTAL PRODUCTION VALUE OF FISH PRODUCED
YEARWISE (IN MT) (IN LAKHS)
2015-16 3752.58 3338.57
2016-17 3873.04 3498.25
2017-18 - i 3916.15 5750.18
2018-19 5567.72
2019-20 6490.87
Source: Fisheries Department, HP
- 7000
6000 |
5000
4000
3000
2000
1000
’ 00 501616 | 201617 | 2017-18 | 2018-19 | 2019-20
"TOTAL gﬁ%‘%‘;CT'ON 375258 | 387304 | 391615 | 4107.04 | 448566 |
| [WVALUE OF FISH PRODUCED)| | sas825 | s7so8 | sse7 |
| i ol 3338.57 98 567.72 | 649087

Graph Showing Annual Production of Fisheries and Its Value of Catch in District

Page 47 (Khasra No. 723/1) Arun Dhiman
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1.8 FLORA he Chil forest. Under t Ategor, .

-~ ists of t . 2
The majority of the Kangra district consists sategory consists of broad-leat Pegiy,

- . e third
the forest, the Khair is the predominant species. Th
but has got a lot of bushy growth as well. Y
The forests in the district have been divided into

1. Lower Siwalik Chil Pine forest »
Northern dry mixed deciduous scrub forest.

tegories:

2.
3. Broad-leaved forest. o S
The most prominent verities of trees found in th ! —
Simbal( Bombexmalabaricum) Sevorsl spocias of casia g i
Tun (Cedrela toana ) S
Salambra (Odina wordier) s
Ipomea
B i//i"'; i teristic conditions of an area. Besides, theg
Théforests play avital role in shaping the characteris '

also influence the economic and social life of the people considerably. The forests provide Valuablg

timber, medicin-al. f)érbs. and raw material for industries and also provide employment and play a

vital role in conserving the soil and ensuring timely rains. The forests of the Kangra district have a
great variety of 'vegetation due to variations in altitude, geological formations and climatic factors,
The vegetation varies from dry scrub forests at lower elevations to alpine pastures at higher altituges,
In between two extremities occur distinctive vegetation zones of chil, ban-oak, mixed coniferous (kail
spruce. fir) and kharsu, oak forests. Kangra forests have a large number of aromatic and medicinal
plants which can be utilized for the pharmaceutical ang ayurvedic medicines like dhoop, karulkour,
brahmi, kuth/khuth, bankakni etc. The forests of Kangra can be classified into seven main groups.

(i) Ban-Oak Forests:

Khaniara where these forests have gon
(ii) ChilForests:

Page 48
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m,,,,,g plan-River Bed

" " . 4 -

’(';S/f’narsu Oak Foresgg

- ~ These forests are found between the altitudinal zone of 2,300 meters to 3,800 meters, the

_ (For Extraction.gf Sand Stone & Bair)

|

ppel'mOSt limit of tree growth Thls oak generally occurs as pure crop spruce and fir is found
9G,m;red individually or in small groups of sltes suitable for these specres

M: Mixed Coniferous (Karl Spruce and Fir):
t

I
These forests are only patchy between 2,100 meters to 3,000 meters in elevation. Kail forests

are praotlcally absent. Towards the uppermost extremities, Kharsu Oak is found intimately mixed
x’"h fir and spruce. The common assoctates are walnuts, horse chestnuts dun, afar species, alums

speCleS etc.
(vi) Alpine Scrub and Alpme Pastures

+ This type extends |n this dlvuslon above 3,800 meters elevatlon and is represented by
extensrve alpine meadows wrth a fe‘w scattered patches of ever-green branchy scrub of juniper
aourva and rhododendron. The meadows are mostly composed of perennral herbs and grasses
(vii) Miscellaneous Scrub Forests

. These forests are mamly found betwaen 600 and 1,200 meters in elevation and are
oomposed mainly of treelscrubs of kharr. kachnar sins; kakrain, thingan, bil, etc. The under-growth

consists of garna, mander. basutr, gandla etc. The forests arelgenerally Qqpe degraded due to

| overgrazing and excessive exercise of yarious rights.

.' i} ' )
A ‘ 6’1 t

CLASSIFIdATION OF FOREST AREA (IN SQ.KM.) OF %ANGRA‘Q;S’I%/O
,54_ 2 g\&\gfj,uo rﬁ'}/
= Ea -
o : -
ae 2 = SER w P o -
> i oon [SN7] nwn (o] <
A o W w 5 w w 0w u =
w = 02 = = = 5 14 (/2] +Q
» O o0 00 4 O 4 [
w =7 (L Weo e .
g =2 82 g i |
=] Z 5 E
£ 5
- 2 -
201314 76 630 1646 414 76 2842
e~ &
2018-16 76 630 1646 - 414 76 2842
B 00 | <} =
201817 76 —~630 -~ | 1646 - 414 76 2842
&—& <
201748 | 70 560 - | 1573 908 3131
’2ota-1s 70 580 1572 909 3131
SolircefiForest Department, HP H ) "
Page 49 (Khasra No, 723/1) . Arun Dhiman
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G

UN-

| 0 L—.:s—_l &
‘ DEMARACATED CATED | UNCLASSIFIED |  OTHERS
| | RESERVED | PROTECTED DPROTEGTED |  FORESTS FORESTS ToTAL
“ | FORESTS FORESTS N |
| [w201314 76 630 1646 414 78 22 |
201516 76 630 1646 414 76 %402 l ‘
[=2016-17] 76 630 1646 414 76 B2 |
1 |82017-18 70 580 1573 0 908 3131
‘t |=2018-19] 70 580 1572 0 909 3131
Graph showing the classification of forest area (in sq.km.) of district
Table showing the Geographical forest area (in sq.km.) of Kangra district
FOREST AREA OF KANGRA DISTRICT
0,
FOREST AREA
VEAR PROFESSIONAL (SQKM) Gi%gﬁ: ';':é“- IN THE
SURVEY (SQKM
o DISTRICT DISTRICT
201314 5739 2842 49.5 77
e |
M8 5739 2842 495 17|
2016-17 5739 2842 49,5 ﬂ
2017-18 5739 3131 54.56 825 |
2018-1 A
9
5739 3131 54.56 8.25
Source: Forest Department, HP
Page 50 (Khasra No. 723/1) Arun Dhiman ”M
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yining Plan-River Bed

N VR ) ___ (For Extraction of Sand Stone & Bajr)
) .
b

00— ~ WGEOGRAPHICAL AREA BY
6000 - PROFESSIONAL SURVEY -
(SQKM)

' 5000 =i mFORESTAREM -

2013-14 2015-16 2016-17 2017-18

{ P

I L% A
Graph showing Geographical forest area in sq.km.) of ; /r:t /&an/gr;\

- X o @y N
Fauna B ] Xa:/ 5%
Mammals in Kangra 3 1

: Table “slhowing Fauna in Kangra district : ‘\\ ol f'?: ,;5}
Zoological Name English Name L% Ygeﬁm‘ﬁmtn’@y
Felis bengalensis Lepard cart Micag.
Felis Chane Jungle Cat Jangi Bill
Muntucusmuntisk Barkifng Sear Ka’kkar
}{aulpesbengalnsis Fox Lomari,Fohiki "
Comis aureus _ Jéck;_a'l' Giddar
Macaca mulatta Ressus monkey Lal Bandar
P‘;eshytes entellus Léfng_our La‘hgour
Hystrix indica P'o’réi:pine . Sehal
Leépus nigricoilis , H?re ; KH_argosh,Sehru,Farru
Axis axis Spot‘t:ed Dear - Chital
Cervus unicolor Samber - Samber
Hylopetesfimbriatus Fiying Squirrel -
F’anthra pardus Lébpard Cheeta
Paradoxurus hermaphroditus |ﬁ&ian civet ‘ Sakralu
Felis cﬁaus Junéié cat
Hipposiderous armiger The great Himalayan leafnosed Bat | Chamgadar
Pagumalavarta Himalayan Palm civet

Page 51 (Khasra No. 723/1) Arun Dhiman
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Mining Plan-RiverBed  ——— — Ty,
BIRDS Comm ,
Zoological Name English Name ﬁ
Milvus migrants Vulture Koo ell
Endynamysscolopacca Koel Kabuis
Colambialivia Pige?n Nikanta

Coracias benglalenses ) Blue jay >
Columslivia Hawk : Kala T
Francoliusfrancolinus Blick paririge S ltt.ar
Francolinuspondicerians Grey partridge afed Tittar
Payocrisslatus Pea cock Mor
Coturnix colurnix Common quail Bater
Alectorisgraeca Chakor m
Crovus splendens Crow Kanwa
Prottaculakameri Parrot Tchj
Picoisesmace Fulvourbreasted pied woodpecker | Kathfoura
Strptopaliadecaocto Ring dove Ghugi
Strptopaliachinesis Spotted dove
Accipiter badius Shikra T
Aquila rapexvindhian Tawny eagle
Dacula bicolor Green pigeon S
Parus rufomuchalis Titus
Picuscamus Black napped woodpecker Wood pecker |
Drycocopusjavensis Woodpecker ]
Acidotheres tristis Common Myna Ghatari ]
Terpsiphone.paradise Pradise flycatcher Chotipinja ‘
Passer domesticus House sparrow [ 1
Arduelisspinoides Himalayan green finch Chiria j
Argund the Auai°"ed‘gr§23'-‘.\§ Surrounding hills following are the common animals and birds |
ANIMALS / gueal Wy, 3
Hare Wild Bore
JaCRa', Barking Deer(Kakkar)
Monkey Samber
Pig
BIRDS ‘
Chakor Gr
Zed Junglf g _ Black Partridge (kala Tittar)
rey partridge (safedTma,) Wood A
Page 52 l&l.un_y&m Arun phlmlg p/?“w
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o rBed q
' 'Mmg P'a" R,ve < i _(FQ_( Extraction of Sand Stone & Bajni)
g/ CLIMATE OF THE AREA Extroction of Sand Stone & Bl
12,

The region has four d'§tlnct seasons. The area experiences severe winter from December to
 followed by @ severe summer season lasting from April to June. The area receives rainfall
der the influence of southwest monsoon from July to mid- September followed by post-monsoon
son Jasting up to November
“  The terrain in general has a profound influence on the temperatures of a region. The
temperature generally rises from the beginning of March till June, which is the hottest month of the
y ear with amean mlnlmum and maxrmum temperature of 25.6°C to 44°C respectively. With the onset
of monsoons by the end of June temperature begins to fall. The drop in day temperature is much
more than the drop in mght temperature The night temperature falls rapldly after the withdrawal of
monsoms by mid- September The month of January is a cooler month w1th the mean maximum and
m|n|mum temperature being 24°C and 1.7°C respectlvely Under the influences of westem
drsturbance. the temperature falls apprecrably during winters and it may go even below 0° C.
< Humidity is generally low throughout the year. During the summer season, humidity is at its
;oé}est at 36 %. During monsoon months, it goes as high as 80-90%. The highest levels of humidity
are observed in the month of August. The average humidity 'ouring svnoptic hours is 53% and 62%
respectively. ' u ! o '

N

Table showing the climate of the Auctioned area district Kangra

CLIMATE OF THE Auctioned AREA DISTRICT KANGRA HIMACHAL PRADESH

3

CLIMATE | WINTER SUMMER RAINY SEASON
PERIOD | OCT.-MID MARCH | MID-MARCH -JUNE JULY-sm R
1 ! ‘%\ ot GE’:Q{LI_:
Weather | Cool L e o | Huﬁtrej;, >

/ (2))  ENVIRONMENT MANAGEMENT PLAN \ ;-
21' ~ Impact on Air i : | 4 : R\ i

: In riverbed mmmg, dust emlsslons are generated dunng vanous m|' ingiat
handlrng and due to the plylng of transportatlon trucks in the mme lease areaand also on haul roads
The magnitude of mining is not very hlgh and is restricted to a I|m|ted area as such there is hardly
3“)' impact on the envnronment The major part of dust emlsslon can be caused due to vehlcular
movement which too at a smaller extent i.e., up to the approach road whlch can be reduced by
corttrolled vehicular movement

- Apart from these mmgatron measures the |dle runnmg of transport vehlcles at the mlne site
shall be avoided. The sprinkling of water on the surface of haul roads and over the silt/clay disposal

in the plantation area shall involve a major cost component of the works towards air pollution control.

Page 53 (Khasra No. 723/1) Arun Dhiman ;
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Mining Plan-River Bed (For Extrecion of Send Stone ¢
2.2 Impact on Water
The major impact of riverbed surfa a8
particles coming under the influence of the current " duer:ould be avoided during transpoy,
e flowing water sh° ' , fion,
sand into th o help in checking the erosion of the B
pe periodically carried out at locationg FOr'
es shall have to be erectey
2

ased siltation owing to se dim
8

ing is the incre
ce mining rosion of the bank in the mi
[

lease area. spillage of stone and
The plantation under the green belt programme shall als

Besides this, the ambient air noise level monitoring shall
res/Gabion structur

control of the toe erosion of banks retaining structu
he mining lease area and no Miig

per the approved mining plan.
has no adverse impact o the

There is no water source such as

operations shall be carried out under the flowing wa .
is any intake of Kuhl within t

a well or spring neart
ter hence, mining
he lease area nor below the mining e

flow of the river. Neither there .
area, which could be affected by the mining operations:

2.3 Impact on Noise Level . |
The area is away from habitation and the noise shall be caused only by Pling

tractors/tippersitrucks to bring minerals to the stoné crusher site, which shall be kept under contrg
by proper lubrication and the working would only be done during the daytime to keep noise leyg|

below the permissible limit prescribed. No blasting operations are involved as the process is only to

lift the material manually/mechanically with the help of tyre mounted excavator (if permitted by the
competent authority) and to load in tractors/tippers/trucks hence, the noise level will not exceed the

required level.

On the other hand, the gre
ed for plantation within the project area. The other types of equipment like

en belt shall be developed along with the haul road as well asin

the area earmark
earplugs/muff and noise level monitoring during mining shall be provided under the occupational

health and safety plan and environmental monitoring plan.

2.4  Waste Disposal Arrangement, if Any
Although, the waste material present in the mining lease area in the form of silt is inseparable,
however; the majority of this material shall be used in the approach road works. Also, the leaseholder |

shall dump the waste mateﬁa’Lifg ..... nerated near the stone crusher site and should also find oul

the possibility of using theAfateriar
i

plantation works etc. ~ e
(\‘; "7 0“-‘??:‘."{: (i
[ 8 [ D8
. AN 5
2.5 Socno-EcononF’c nefts’ -
; - Z. 54
The mining shall‘empﬁqy apﬁﬁg’i(.j1
source of income when theﬂj/fér‘é;'frggcjf

al people who are unskilled and need an addiiond |
agriculture engagements shall help raise addito?

sources of income. The nateri )
raw materiatfor the construction of local infrastructure will be availablé até

lower cost.
= g

Page 54
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ver Bed

Plnn'Rl (For Extraction of Sand Stone & Baj)

®7 1ransport of Mineral
16 ‘

The mining site is located in the Chakki River Bed beside the village Maira Batrian. The main
nectivity of this site is through an unmetalled road (Kaccha Road) originating from Indora-Damtal

is sufficiently good in condition to bear this additional traffic load.

The main °°""°°"""Y to "3"‘390“ the finished goods i.e., Grit, Stone Dust and Sand is with
M nd..Pathankot H|ghway which connects with the main roads of District Pathankot and District

Kangre: This Highway is in good condition enough to bear the additional truck/ transport created by
he operation of the stone crusher unit.

0
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~—
(For Extraction of g,
Mining Plan-RiverBed raction of Sang S,
PART-III
PROGRESSIVE MINE CLOSURE PLAN/
RECLAMATION PLAN
1.1 MINE WASTE DISPOSAL
a) Year-wise generation of mine waste .
Table showing Production of mine waste during Five Years
ist Year —
2nd Year e | ’ B
3rd Year T : —
4th Year ; a\‘ e
5th Year —
TOTAL . 213

| PRODUCTION OF SILT/CLAY (IN MT)

100000 e |
90000 |
80000

@mgf%/
70000 S
60000 el S
50000
40000 W% A,,L_\_ i

‘ 30000 —_\_ -

! 20000 ——0 000000
10000 |— i l

7 | 1stYear | 2nd Year | &
| "l ! r | 3rd Year 4
(mSitClay| 18563 | 18563 | 18563 ?;::: — 5:';;:: :

Graph showing Production of Mine waste

during five years

The wa i : o
ste material present in the mining lease area in the form of silt is inseparable, howeve"

the majority of this materia] shall be used in the approach road works Also. the leaseholdefs

=

asr; 723/1 )
Arun Dhiman
REG.NO. - H.P./R. O-P”M
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le"ng PIan-RIVer Bed A -- i “ y (For Extraction ol Sand Stone & Ba/n)
Jump the waste material if any generated near the stone crusher site and should also find out the

sssibility to use the material in road filling, Granular sub-base (GSB) for road works and plantation
’ {3 4

works etc.

b):- Cost of Mine Waste Dlsposal
The material shall be brought to the dumpsite manually and mechanically and it shall add
lttle addition to the mlnmg cost of around Rs.10/- per tonne of waste. The total waste production in

5years is 92813 tonnes The total cost of dumping shall be around Rs. 928130/- in 5 years.

1.2 Top Soail Arrangement:
: X iy JE
" There is no topsoil available in the riverbed.

13 Preventive Retaining Structures
As the whole of the mmmg lease area lies within the High Flood Levels of Chakki Khad, no

retalmng structures can be constructed

1.4 Plantation Work (Re—grassing of Mlnlng Area)
a) The area lies withm the HFL of the regular course of Chakkl Khad As the maximum part of
the area lies within the HFL of the nver and is ﬂooded dunng the rarny 'season it is not suntable
Iand for the growth of any Plantation or grassing etc However in oonsultatlon with the experts
and based on the charactenstlcs of sail, topography and chmatlc condmons of the area,
plantation of grasses/bushes and other tree specoes wnll be done on some other land owned

e

by the appllcant

i

Surtable prlvate Iand near the area shall be ldentlﬁed by the Ieaseholder for re-grassing and

b)
plantatlon The Appllcant shall make necessary arrangements for the same. Some parts of
the land will be used for the re-grassnng and other vegetatlon mdudlng trees that are fit for
the growth of fodder. ﬂora fayna etc. ina phased manner. The estlmated year-wise area
proposed for plantation and re-grassmg of fodder efc. is as under:-
Table showing year-wise area Proposed for plantation
Sr. Year | Aréa in Sq. Mts.
No <4
1 18! Year 400
2 2" year 400
3 3 year 400
(4 [4"Year 400
5 [5%Year 400
Total 2000
Page 57 (Khasra No. 723/1) Arun Dhiman
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Mining Plan-River Bed e ERtn X Swd .s.‘P?g& iy
c) The plantation/regressing and its maintenance cost will be borne by the applicany, Als.

green belt will be developed in consultation with the local panchayat and forest depaﬂm' () :

inimi llution i

along approach roads in order to minimize po ‘ ‘ -

d) Based on the characteristics of soil, topography and climatic C°ﬂdltf0ns ofthe area Plan
of grasses/bushes and other tree species will be done by the applicant.

e) Plantation before the onset of the monsoon season will be done progressively yng; the finy

tatiOn

closure of the mine.

f) Green Belt shall be properly designed in consultation with the forest departmen, Plam%n
shall be carried out as per the periodical plantation programme.

g) Fast-growing and evergreen trees, trees with broadleaf resistant to specific Pollutants
those that would maintain the regional ecological balance, soil and hydrologica| CONditg
shall be favoured.

h) Green belt areas along the haul roads, river banks, and dumping sites shall be deveIOped_

i) Besides this, only local labourers shall be engaged for watch and ward and plantation actii,
with proper maintenance.

j) The plantation/regressing and its maintenance cost will be borne by the applicant, Also, 5
green belt will be developed in consultation with the local panchayat and forest depanmem
along approach roads in order to minimize pollution.

k) The estimated survival rate proposed to be achieved shall be 80%

/ m :

(2) Strategy for protection o oin iEutifty etc.: -

publig
i 1 T LR
There is no point of pub L% y 6&
L X

ﬁfél-‘es:_‘tﬁih%p' ds to be protected while undertaking Mining |
operations. o EE

H
bopd b2 ¥
3

i

A&\ & &
(3) Manpower developmen‘t:\\f \') A

Around 10-15 unskilled peopleSE\é]j:Bé;éEﬁﬁId&ed to carry on the mining and associated activites

and preference shall be given to employing 100%, local people. Along with this, proper
consultation will be taken from time to time with the geologist/Mine engineer and also possibiliies
of hiring them shall be explored as per the financial conditions of the project.

(4) Use of Mineral:

established stone crusher unit in the name and style of “M/s New Shiva Stone Crusher” and aftef
screening/washing the stone and bajri shall be used for

the manufacturing of grit and M-Sand and
the sand shall be sold in the open market.

5’
y

Page 58
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‘5) Aot of constrUC'(IOD actnvuty in the private & Government sectors is gomg on. Grit is the basic

equi sirement for constructxon materials and there i isa neCessnty for such actwlty to flourish so that
he requirement of the material could be met locally.

In the mining l'ease area, the following safety measures will be adopted after anticipating the
e % v % f c 5
nazard risk: i d ‘ :

1S

v Al the provns1ons of the Mlnes Act 1952, Metalliferous Mines Regulations, 1961,

Mineral Conservatlon and Development Rules, and other laws applicable to mining

will be stnctly complled with. ,
v Personnel working in dusty areas will be prowded mth wear protectwe resplratory
devices.

A N : ¥ H i
minerals. ) :

EXperienced dﬁvers v;}th veli"c:j‘ docurhents will"‘h'e pennitted for the transportatic;n of
Occupattonal health check—ups for all the employeeslworkers should be undertaken
penodlcally (on an annual basus) to observe any changes due to exposure to dust
and correctlve meaSUres should be taken |mmed|ately if needed.

All emergency nos hke hospltals Pollce and ﬁre servnces will be prowded at the site.
All mining personnel should be aware of the nearest health centres and hospltals
First ald kits chI be provnded at the site.

All persons m a superwsory capacuty will be prowded Wlth proper communlcatlon
facilities.

Road signage shall be erected and maintained at appropriate stretches after the
assessment of the site.

Bage 59 Arun Dhin
(Knesrs No. 12Y/1) REG.NO, = H.PR.Q Pr2s/2/019
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KCER TIFICATE
Certified that the provisions of the Himachal Pradesh Minor Minerals

(Concession) and Minerals (Prevention of Illegal Mining, Transportation and

Storage) Rules, 2015 Metalliferous Mines Regulation 1961 and other
guidelines issued from time to time in this regard have complied with the
preparation of Mining Plan of minor mineral quarry comprising Khasra No.
723/1 (Pvt. Land) measuring 02-89-62 Hectares (River Bed) in Mohal Maira
Batrah, Mauja Maira Doomal, Tehsil Nurpur, District Kangra Himachal
Pradesh for collection/extraction of Sand, Stone and Bajri for use in an
already established Stone Crusher unit in the name and style of “M/s New
Shiva Stone Crusher” for manufacturing of grit and M-sand in favour of Sh
Dharambir Singh, Partner M/s New Shiva Stone Crusher, Village & P.O.
Kandwal, Tehsil Nurpur, District Kangra Himachal Pradesh.

While preparing the mining plan including a progressive mine closure
plan, all statutory rules, regulations, orders made by competent authorities of
the State or Central Government or orders passed by Courts have been taken

into consideration.

The information provided and the data furnished in this Mining Plan

are correct to the best of my knowledge. /E;;ﬁ y
/ ?/'"\E";L \

.....

Arun Dh)(nm k-
S/o Sh Jagan Ngth'\—‘//i’\}\

Village & PON@Eﬁ@‘tﬂpuh)
Tehsil Nagrota Bagwan, District Kangra
Himachal Pradesh -176056

RQOP No. H.P./RQOP/25/2/2019
Valid Upto ~ 24-09-2024
Mobile No. 98165 79485

Email Id arundhiman77@yahoo.com
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DECLARATION

This is to declare that the Mining Plan includes the Progressive Mine

Closure Plan of minor mineral quarry comprising Khasra No. 723/1 (Pvt. Land)
measuring 02-89-62 Hectares (River Bed) in Mohal Maira Batrah, Mawja Maira
Doomal,  Tehsil ~ Nurpur, District Kangra Himachal — Pradesh for
collection/extraction of Sand, Stone and Bajri for use in an already established
Stone Crusher unit in the name and style of “M/s New Shiva Stone Crusher” for
manufacturing of grit and M-sand has been prepared with my consent and
approval and that we/l shall abide by all commitment thereunder.

“The Mining Plan and ‘Progressive Mine Closure Plan’ complies with all
statutory rules, regulations, orders made by competent authorities of State or
Central Government or orders passed by courts have been taken into
consideration and wherever specific permission is required, shall be obtained.

We undertake to implement all the measures proposed in this
Mining Plan and Progressive Mine Closure Plan in a time-bound manner.

We have deposited a sum of Rs. ........ with the competent authority
of the State Government in form of a Fixed Deposit Receipt as a financial
assurance of the same. In case of default on my/our part, the approval of the

Mining Plan may be withdrawn and the aforesaid sum assured may be forfeited.

1

\ (e
% 92 Mpplicant -~

Sh Dharambir Singh,
Partner M/s New Shiva Stone

Crusher,

Address
Village & P.O. Kandwal,
Tehsil Nurpur, District Kangra
Himachal Pradesh

100
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Sh Dharampy Singh, Parlnr M/s New Shiva Stone Crusher, Village & P.O. Kandwal, Tehsil Nurpur, District Kangra, Himachal Pradesh
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Photoqraphs of the applied lease Area

urpur, District Kangra, Himachal Pradesh

Sh Dharampir Singh, Partner M/s New Shiva Stone C rusher, Village & P.O. Kandwal, Tehsil N



1267

103

Photographs of the applied lease Area

it
§

Sh Dha ir Si D, i N, g, - 5
rambir Singh, Partner M/s New Shiva Stone Crusher, Village & P.O. Kandwal, Tehsil Nurpur, District Kangra, Himachal Pradest
) chal Pradesh
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JAMMU AND KASHMIR
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0 C.0. Block MHeadquaniers.

1. C.0, Brock boundary excludes Statutory Tawn,

2.

Sh Dharambir Singh,
Partner M's New Shiva Stone Crusher,
Village & P O. Kandwal,

INDIA

KILOMETRES

Tehstl Nurpur, District Kangra

Himachal Pradesh

0o 1 2 2

LOCATION MAP OF THE AREA

DISTRICT KANGRA

TAHSIL NURPUR
M/s New Shiva Stone Crusher

HIMACHAL PRADESH

B
Address

Applicant

—_— = W D> £ - a .

Arun Dhiman
RQP Registration No.

Prepared ﬁ:{a By:
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PROHIBITED ZONE

BUFFER ZONE
' WORKING AREA _

SAMPLE PIT

M/S NEW SHIVA STONE CRUSHER
OWNER DHARMBIR SINGH
SCALE 1:2000 (1 CM = 20 METERS)
CONTOUR INTERVAL! 1.00 METER.

GEOLOGICAL PLAN SHOWING PIT POSITION A
THE IST TO STH YEAR.

—
COORDINATES : -
A N-32°205008"
@ E-75°48'50.89"
o

=

B E7S ]

CERTIF, THE PLAN IS CORRECT.
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‘% v ate Level Environment Impact Assessment Authority
Himachal Pradesh

) ’\g‘ Ministry of Environment Forest & Climate Change, Government of India,
g at Department of Environment Science & Technology,
Paryavaran Bhawan, Near US Club, Shimla-1
Ph: 0177-2656559, 2659608 Fax: 2659609
A20131223 494 -63) Dated: 31 | 7] 2022

M/s New Shiva Stone Crusher
Sh. Ranbir Singh & Sh. Dharambir Singh (Partners),
Village & PO Kandwal, Tehsil Nurpur, Distt. Kangra, HP-176202.

Sub: Extension of validity period of Environmental Clearance- reg.

Sir/Madam.

This has a reference to your online application No. SIA/HP/MIN/273731/2022 for seeking

extension of validity period of environmental clearance granted vide EC letter No HPSEIAA/2013/223-1-M/s

New Shiva Stone Crusher-3634 dated 15/10/2015 for the project under Environment Impact Assessment o
Notification, 2006. The application has been examined as per prescribed procedure in the light of provisions
under the Environment Impact Assessment Notification, No. SO-1533 (F) dated 14, September 2006 on the
basis of application submitted for extension of period of validity, the SEIAA in its 58" meeting held on
21/07/2022, approved the extension of validity of the period of another 5 years or upto the date of valid mining

plan whichever is earlier with the following additional conditions:

Endst. No. As Above. Dated: 2022.

I.
2.

3.

The terms and conditions of Environment Clearance letter shall remain same as imposed in EC letter.
The implementation of Terms and Conditions shall be sole responsibility of project proponent during
extended period of EC and after the project is commissioned or made functional.

The capital cost under CER, the activities to be specified by DEST, GOHP. The project proponent shall
take up the matter with Director (DEST) for this purpose within one month from issuance of this letter.
The project proponent, before start of mining operations, shall install CCTV cameras on the mining site
covering all angles of mining site including entry & exit points. These cameras shall be theft and tamper
proof. Where electricity/power is not available solar energy based cameras shall be installed with
adequate battery backups. Date-wise video records w.r.t. CCTV camera shall be hosted & stored online
and online portal link shall be shared with the office of Director-cum-Member Secretary, HPSEIAA

through official e-mail: dbt-hp@nic.in.

Copy to following for further necessary action:
1.

2

Nv A w

%

The Secretary (Environment), MoEF&CC, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi —

110003.
The Chairman, Central Pollution Control Board, Him Parivesh Bhawan, CBD-cum-office Complex, East

Arjun Nagar, New Delhi-110032.

The Chairman, Himachal Pradesh State Pollution Control Board, Shimla-171009.

The Director (Environment, Science & Technology) to the Govt. of Himachal Pradesh Shimla-171001.
Adviser (IA), MoEF&CC, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003.

Additional Pr. Chief Conservator of Forests, MOEF&CC, Regional Office, Dehradun, C/o Forest Research
Institute, P.O. New Forest, Dehradun, Uttrakhand 248006.

Monitoring Cell, MoEF&CC, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi — 110003 /

Record File.

Member Secretary
State Level Environment Impact Assessment Authority,
Himachal Pradesh.

in
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Q25
Ao ™™ .
HET OF DO COURT FERE
OLCT277 1 205405
% IMOLT.IM
g ot

VAKALATHAMA

wrvecourror Heu'blo NM bowen TM;
IN THE MATTER OF ‘O'A' NO: 10349 Oﬁ 2,0241

Plantifi/ Appellant/ Fatitioner/Complainant

ERSUS
SEUtQ G'A H P’WM ioﬁ(- ersndal IRespondeny Upposite Hamy
'ﬁ(')ﬁlé-tTOwhomthesepresenlsshalloomelhaHlWe R= 5'6’7'8‘ 9 ‘ |5’ lg’ 19, 20

the above-named

rlo hereby appoint

ATUL SHUKLA
Enrollment Number- UP 05463/01
Off. D-51, Sector 52, Neida UP-201301
Mob; (+91) 9212738259

(Hereinafter called the advocates) to be mylour Advocatels) in the atove- noted cause, to do all the following 2cts, deeds and things
or any of them, that is o say: -

) b To act, appear and plead In the above-noted cause on mylour tehal, in this Court or in any other Court/ Tribunal in which
the same may be tried or heard and also in the Appeliate Court subject to payment of fees separately for each Court oy
melus. 1

2 To sign, file, verify and present pleadings, appeals, cross-cbjections or pefitions for executions, review, revision,
withdrawal, compromise or other petitions or affidavits ¢ other ‘oruments as may be deemed necessary of proper for
the prosecution of the said cause in a7 s stages sublect 3 paymta! ui s for each 3iage

* To file and take back decuments, to admit anwiv deoy th dacur£ts o opposité poity

1 101
:92!101"103 bﬂ% L\Pnraw or cu‘mpromlse the said case or submit to abitrabon any ddiesenves or disputes that may anse. touching e
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any manner relating to the said case.

+ 5 To take execution proceedings

6 To deposit, draw and receive money, cheques, cash and grant rece-pt thereof and 10 do all other acts and things which
may be necessary 1o done for the progress a+d in the course of the prosecution of the said case

7 To appoint and instruct any other Legal Practitiones authorizing him 1o exercise the power and authority hereby confermred
upon the Advocate whatever he may think fit to do 50 and to sign the power of attorney on our behall

AND l/we the undersigned do hereby agree to ratify and confirm all, acts done by the Advocate or his substitute in the
matter as mylour own acts, as if done by me/us to all inients and purpses.

AND liwe undertake that |/we or mylour duly authorized agent would appear in the Court on all heanings and will inform
the Advocate for appearance when the case is called.

AND liwe undersigned do hereby agree not to hold the Advocale or h's substitute responsibie for the result of the sax
case. The adjcumment & other costs whenever ordered by the Court shall be of the Advocate which he shall receive and

retain for himself

AND liwe the undersigned ou hercty agrez that in th= ovent o1 the whols or part of the fee agreed by me/us fo be paid to
the Advocate remaining unpaid he shall be entitied i withdraw from the prosecution of the suid cass untl %2 2ame «

paid
IN WITNESS WHEREOF l/we do here unt set myf/our hana these presents the contents of which
have been understood by me/us on this date -

Accepted subject to the terms of the fees.

Tk Knowled,
or Nm«hcmup nowledie Park 1,

al- Jegaleconsultants?4 Wegmal.com
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